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T HH B B GHEAT & | SHS AT, T AR B AT Yo Afa 7 Ry
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50.

¢ A= go AW @) 518 | 94T SudEdd gR1 §¥ Swreel @ @
A T HIA P EHEAT § ) MG S WA W W 3 g2Ar FRE A
fem % A IR 2 @

Hra D 7 AR F SudEme @ ) AR @ e @ fomga = 1 A
< Aftrdt & : w8 & SuHiEn &Y feeteTd _pAaw feman € w8 iR
N g B IUHGT |

R 3. arflon sl @ MRT fAd (@ o 100 suy BaiRes v ¥ v §)

120
150
200
250
300
350
400
450
500
600
700
800
900
1000
2000
3000
4000

5000

femfie Acd | wfalke dAics ofel @ G | adam WA | Wl

®fell @ A& | (J8e wem A Ry v 3im | 71fs Ra| ¥ 7| e 4
P 60 | AT fdwar o) (%.) foa (%) | s= (%)
2.00 50 70 20
2.50 50 70 20
3.33 50 90 40
4.17 50 110 60
5.00 65 130 85
5.83 80 150 70
68367 95 170 75
7.50 110 190 80
8.33 130 210 80
10.00 180 250 70
11.67 230 290 60
13.33 280 330 50
15,00 330 370 40
16.67 380 410 30
33.33 1,005 1,010 |5
50.00 1,705 1610 | -95
66.67 2,405 2210 | -195
83.33 3,105 2810 | -295

A : ST B ARS fd R Y Yo & W BT AHAT TR & 61g ARIE
& B O T8 AR B R B T g B D I @ A |
FHcit B T8 TN & TR e A e I # g i | i &5 &7 s |
AT SuEai & g T G & T # 1,000 & ST AieE @ R 8
I AT H IR A 3 R 24 HaQ 1 3R MY Aeds 7§ Fob WD A7
B D AR I H I8 3[R 50 BUQ FHT |e |
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ol 4. WY @ wudigEisd @ wifde R

feafis Hied | ufafes #red oicl &) dour | advm T e | "R
®idl @ G | (T8 Flad q v wy o | Wifs fad| & afess | fae &
H1 60 ¥ 9T_fwn ) (%) e (3) | <R (3)
120 2.00 190 250 60
150 2.50 180 265 75
200 3.33 210 290 80
250 417 230 315 85
300 5.00 250 340 90
400 6.67 290 390 100
450 7.50 310 415 105
500 8.33 330 440 110
600 10.00 380 490 110
700 11.67 430 - 540 110
800 13.33 480 590 110
900 15.00 530 640 110
1000 16.67 580 690 110
2000 33.33 1,205 1290 |85
3000 50.00 1,905 1890 |[-15
4000 66.67 2,605 2490 |-115
5000 83.33 3,305 3,000 |-215

A : I T ARF YoF W TS S & W9Td BT ATber T8 AABN fHan 7

51,

52.

P o D B P Pl A8 B S | AT €U D IAWR VA Bl B
wired & fae o i Aol § g uf¥ 4 @ A Bl | W SuTERTa
@ forg g &Y <1 A9 H 1000 ¥ WIS HeE HIA B & IHD AFA
¢ YTH OO AR B g a¥ ¥ AfS e A W 30 WOl &1 3R
TG | WEf RN I§ H ¥E SR 60 WU BT B | SWIGd Yob H WA
AT &1 ¥ |

o Jaged | 99 oY i ol o Y S BTl B W ARSI FHieA
& oY oo AT 8 &R v 7w a1 goF &9 8 @) o8 A
HH WS FTd XA e ST @ A J 4 g sy v arfdras
A FT F a1l SUATIAT BT e UEel 9 3rden HH B WG |

TE U F IR "G e & SRE AFHAd B IAF W P ARAD
TNFE™ @ BT & A AR 7 | 37T W H 8§ oD A
faar mar 8 ) sl AR Rveroll | g8 SAeN et @ 6 Ieevone 42

795 GII99 —4A
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wfcrere arior aRER R Rafd § 29 5 3 <Y A § 300 Tl (@ 150 Hroi
wfd ATE) 1 e Yo wab AR 3 Tt 3 § ggd ) Ryl a0 § wre @
W1 @ At g FifE 39 ARy B WY W e & o R e
AN A g B B Pob ¥ FN A g Bl M ave AR &3 F a7
wfrera aRaR T = @ Rafd F 8 ok @ 17 wfiwa 400 Frat
w1 A8 (@1 200 Biei WA A1E) 1 @Et T6H BR qE | HfF ot N ani
d yld oRaR @ e aeTh R TAEE wudd ¥ B¢ gfy el
WA ITHIRTA 61 T& 91 TR FI41 BT 981 B GO | 30T aief 2
fﬁswﬁﬁwomﬁawa&zﬁéﬁ—mﬁfﬁé@ﬁg#gﬁaﬁaﬁ
ToT8 A gy el @ 7 3 gafa gfy B gureen §
URART B AT B WR

53. EXUOR Yobi & G A B A0 B WR, WIIR R GARTA @Y By
TN aTel AT & ST (AT gRRIAR W) Y HF @ o "Sueel” ) iR
REAR W @d & $ Y Iucer” sy : gan § afis gom @ afd
wR R @&var g

54. AT BIAA BR AATE THAMAF [RAd (TF W T § AR) A.0F |qdeqon
fr & forert Roa R R & arfion oiR 88t oRart & s & aRad=
P B fH T o) 39 [deor | ua gen o F Ree vy & dRM
et iR o M1 WRE & IRAR A o # wrt gfg g5 8 1 39 wderm
¥ =1 amg @t 9Tl § IRaRi & g & IR H N gI fed oAy

wrvft 5. = ama ot @& aRar & siwa wern gig 199293 | 1995-96.

1995—-96 & PHA! & LR | ¥EA aRARY & Jern| uriier aRari & Jrerrn
R 7S A FY AN A g &R (%) AT g TR (%)

2,083 ¥UT Wy ATE 96 ~ 7.03% - 3.03%

2,083 $UY UIAHET A 4,166 |+ 5.46% + 10.22%

Uy gfiHTE 9%

4,166 TUT UfATTE W 6,416 |+ 11.96% +3.1%

Ty gfomre 9@

6,416 TUT URATE W 8,833 |+ 11.90% + 12.25%

TqU yfHTE a6

8,833 ¥UY URHE | WO |+ 18.22% + 15.68%

W : aMS Ao, 1998 & $feW Whe SHUha R 1998, TARNTEAR,
T¢ fReet ) aiferdt 3.3 F |

795 G1/99— 4B
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55. TSR @ fazamer § amg &1 &R 1995-96 & FrIal & W H B
ob @ wmed ¥ B9 @ fafie § a9 @ SurE g SER o A B
g 37 W 9 0@ W Ued B Y FHEIAT FA B AavHdl &
1998—99 7T 19992000 & g ey # Arel gfE femamy | ¥l &9 34 uesd
BT T 25 i AF AN § (U8 B ) A1 1998—98 B HIAAl B HIA
¥ I B WAged R Ao § W |

HRl 6. wEd ol Irflor & d Rftm amg wyl @ serfa oRenl w agum, 1998-99

ARE AT B W AT TR (%) B AT | AT W (%) D AT
(%.,1998—99 & Hcu e afRaRl &1 arqurd | Urdr aRaRi &1 srguTd
R G UIE))

3. 2,600 dF wfoHTE 27.9% 57.2%

%. 2,600 I %. 5,200 34.9% ‘ 29.0%

GERIGKIE

%. 5,200 ¥ T, 8,000 20.3% 8.6%

aF giamrE

%. 8,000 W %. 11,000 | 96% 3.1%

o ulmTE

%. 11,000 feATe § S| 7.3% 2.0%

RERCIRLIE

BT : g, AT, 1998 e Arde Sufthed Rard, 1998, 7 ¥ ¢ § 9R g
free & |AR™Y 3.2 W menfa

56. Syda AR # A= oRar gl & o oy TR 199899 3 oI W
gtaa B fhg g9 oma el & forg ufRari &1 ufeerd ad 1995-96 W
TR B | ST § AT H 9 8 ¥ S 319 VNI & 3faia gRar
&1 aRafdd wfoem Rl ¥ g9l 1A wfow @ Srel 81 | Sed A AHE
& ST GRART @ 1 TH JTAM A I 8 S, I g9 19992000
@ Touit & wad ¥ g W R w4, srifq T &R & yom Srraad av

& IR & Ao |
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R G UR W 4 31 & RAvE P amumr w® gRafe 2 | g aifvs R

57,

faw= e & Qv F U et faR ura 6 $ fag 78w 8 e

AP BRI B R R W G A B A B W e & s | 59

uRNed # faRre SIme™ Ra # Suasy 7€ 8 | iaRisy g1 @ER |g A
faeradie <9 & 39 siad aRaR) 1 A Fn & @Y g+ eng B 5
ufderd qRUER W @l aXd § ( Saexy & fog 2fuy, and A g g
FRHIE ITaie RAE, 1998 H1 IS 36) IUYE M anf & gRT R
HAR TR HIRAE g B Al B gRIToT B g 98 g SR Suee Hal
¥ | TETRa: ITYR AR Afw g aHEl B 5 R SR o wE
& WY TS fRusi $ aff o getar 8, O fF pram § wmef @ g €
(T I B g A B areflt <) ol o @ 'R F a8 w9
¥ Afe xuar RAedl @ 9 At w & g oRaRi &1 aquE
1999-2000 B Refay # =1 arpwfaa & o a9 \wraen &

aeeft 7. Wi el Al @ RS =™ @ pam o) e @ W 9Rard
m s faaRo)

(T, 1999—2000 3FHTA) [B) &7l & WY TRV I D) AT D Y

aRaRl @1 R (%) o aRaRi @1
fexa (%)
130 %. UfAE a6 27.9% _|57.2%
130 &, ¥ 260 . UfaATE| 34.9% 29.0%
260 . ¥ 400 ©. WiHAE| 20.3% 8.6%
400 3. W 550 ©. WHE| 9.6% 3.1%
550 %, UfHTE W W | 7.3% 2.0%

58.

ada &, WRa ¥ He gXAUR g AT gfy @Y, 81 R, Srafd anio &
# ge wfa W, 0.4 ¥ | 3w IRARI & PR W R{UR FN, A SRR SrgAr
3R ¢ et & Rl ¥ gfy & T8 gema freran & b acfar 3 Selem daell
A v " ¥ @ SuTEl 5 9g9 @ aE & AR fwme wiiw B i
o g0 =Ry |
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©

59.

60.

61.

fafife gen @ wora Pftme

o fafgarat & wafta, faft fewfrl 4 <) frar wee o9 @ @ fag
T | U He D] g1 AR a1 T, walfte Aearge| g wan fwn,
far 78 o f& wRER™ g1 gwarfaa gobt @ oRo o ¥ fiRmae
AT | R faaR O 98 ¥9 & USRS §RT A fs i T, 98 o1 fb
WHAR 3 & Aot F w B S Ak, Wit 78 gee A & wr
Wl € 3R §PT FU AT AESH W ST T AR | gHe 1qdd, qRRiER
fermm A1 a6 e 6 g0 rd A ity o ) 7 & Faifd v |yt om
Yegr @ fowr ¥ il ax e m

TR BT AR 98 € % 7o Afey 7 3o wam & 4 siar o] fbar |
T4 TER AR e & 9 R sty 8, R fafafée wrat & forg
QYA F FE A | Bl Wi 297 § TR @ R G AR EEd B
forerr # qreER fwm B wEd e Prrdt ¥ ok 39 SeRw @ R
TS UMY YU dAE 9 Wit | Y Yoml & YT B Wifta 1 @ SIgAE
® AR XEIR fOrT & 9N Svorer e i & fere waitt @9, fasn
il & QuR ford, TS I o1oell 199798 W 2006—2007 & dror 11 A @R

- BB B QR B} 9 | (@R B foag Ay ) |

AR B YT W A Yobl B 79 B AR F AR B § g f qrean
& QAT oredl & A B AR F RO aY o el &, s g
Yo e A I8 A% TN Vet # | 5 R B i g wen ), o o
(€1 AR T 3118) B ITAH FRIE T qREIR R @ woreh B WA B,
Yatgamt ¥ e fg o # ~
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[ e —

areft 8. Wyl B wed gRWER v @ fag wafta wora
(i e v A9 3l @ o wamEe w@ o §)

Y 19992000 2000—2001 2001—-2002
nefog vToRg | 23,181.23 | 27.199.17 31,463.35
PRSIy |

17 YeH @ o PRl # St 7 g @ oAl § e

62. 3Ter W aut & fY WY yet @ oy fAfRmedl & o argEe S A
YR BT U BRIV § | A 1A 0 T WR e § 25 w¥e] o) 3R
& R IR DA B e Te™ 5, B N 59§ Bt # wem wn
&1 BTg uRom 78 Fpam (W Q@i EE 39 e @ @ § R ey
WES HHd F A § WIS &, 99 H 79 Yok B frige s
STEl B el AR TED] & BIat B YR B bR BV Wedsl YTa a
& R 3o v 49 & O T gaa & ¥ i et F e &) o wege
Ud AEeIYUl U& © | TR, Sfe A 4 Tl Wiy & qHe v ue |y
BY el fh aftrever gRT awnfad geat § & @Y acie ¥ 10 I 25 ufyew

. B gAY gig o o1 a@ ¥ )RR By 9, e afify @ R B 163
W6 § T T B
WG T AEE @ fAy 9O AR $ IR § O B g 2
TR F Bfe & wlaff 7 Fw1 & & AF @ wfiem TE 95 qad |
IRt § 50 IR g% o B S gAY ¥ | Iodl D ¥l WR W 9%
S Q, 1A ufdwa @ ge wureT 9 Wity o Gwa A |
A1 fw 10 9 25 B & 99 G B

63. Wl &7 g A B 5 o va & Q/and v € e B 9RE are
wmﬂﬁaﬁ,wﬁmmﬁzsuﬁmawﬁmmmqmsﬂ
Al & Y Pob F TN BN ¢ B goly, TS Tora PRaet @
SRR @ ST B A &, Rt ¥ow gt @ wew af
=l & oAl ¥ 10 wlRivw AR sovesy wE $ aRa o
gfaerd & IR @1 wawT § —
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weefl 90 Sre @ v o fAftmel @ e 7 g @B wwEg
I &F! | o THAA T IETES | Tud) 7 aETEs [ 7
mia & e d | B @ aRamo gfamor § 10 wiwral g
T ey | waftd qRa | 3fE B ormE & |ulRam A 25
(@S ¥) Ao afl &1 & |wu 1d goal [wRem i
| grE B AgEA HFTNIEES (B d
(@ %) A iy Yl |
(@S 5) w1 g
W A
(@3 %)
faeTg
RTa A
f&
1999-2000 1275813 143240 143240
R000-2001 1.827.93 191125 191125 1.911.25
2001-2002 235530 2491.13 249113 249113
SECER]
o0 & IR
R oG
RIEIBEEAR
i forg
RToTed ufRaet
1999-2000 - -253.82 —264.63 ~-264 63
2000-2001 - -296.96 —309.60 —309.60 —309.60
2001-2002 — -34451 —359.18 —-359.18 --350.18
= e |
TS &1 aTedl
pTelt A fAer
. prey afafema ’
R (AT
pRTell 1 |
10.91%)
1999-2000 57431 600.18 60018
2000-2001 67190 70216 70216 702.16
2001-2002 77950 81460 81460 81460’
FIETe g @
et 9 fae
FTAT arfafed
RToT
1999-2000 37555 362381 36281
2000-2001 439.01 42737 42737 42737
2001-2002 51208 500.36 500.36 50036
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i
% fag
et

999-2000 —2.050.14 - -228507 - 144456

000-2001 —4,038.08 - 419325 - -3.38773 - -2.379.05

001-2002 —5.82040 - -593944 --511231 --3871.12
Il & forg
Rrorem TRad=
1999-2000 - 84695 - -683.11 - -45311

000-2001 - =1,24766 --127083 --1.048.80 --71483

001-2002 - -1,97588 - -1,983.52 --1776.52 - -1.46552
(BT T
1999-2000 - -72524 - 81742 23309
2000-2001 ~ -2843.85 --273290 -1.705.42 - -182.70
2001-2002 — -4.49391 - -4 47605 -344192 --188973
o8 ATE ‘
RA afda
B B
BIAT B
2RI
19992000 | - 1,07524 NA NA NA
2000-2001 | -3,06769 NA NA NA
P001-2002 | — 500675 NA NA NA

AT
@) NA — fr=fafes SR & fag @rp =8

@y AT & e ® IFAF F TUEAE WEH B Wit A€ fFHar T 8,
TEfG T N oUH FAH H T WiE fhw R w9 2001-2002 #
TTATAS TEDHT P HENGRY 37 AT I FAIFAT 7L HA | qrar
ot & fog, orR amewfie gEE FE 29 § 9 Ue HeM-Hh
19992000 ¥ 157.51 BT BIY 3R 2001-2002 H 92.12 TS TUY |

@) T S A e P B R S @ STAH T e et e
8 TR R ged X U AU A UF e a9 B IR A P W
féar war || |

64. Suded ARV EU ¥ 5 yee R A ¢ g B Jowal B @™ d W
fd=r Sfe gry Ry 7Y argam, witesor gR1 uREferd Ha fpy! & $349 &,
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65.

66.

67.

1 5 39 gEfgae R amuiRa € & o g0 g awrsii afell & fog
IEF A FH el & GRAV W) FIE 3RR qE S |

yeeyr) |l @ fog Uore F oW @ Sfe &y Y 1 wiERe 98
A & | WSRO &1 A1 8 6 uelumd® argHl & gob! ¥ F9, 39 A
A gfey H B gerar M, S g A fiRge B wwurd F wE s
A | B o R R, ugeur TgAl | IoRa 'Y &Y wrur, g Janal
$ &b TTHR IO T8 B A1 Fael |

e ey 3w dem 9 iR 0 wogy @ @ 5 witeRe & Swded AT
TR U FHEWIAS TG 9 9eidig s¥a €, wifs

—

IR T &7 999 T ST B WG 98 I g WeS ra §

R FHT D W TN | R el § gig AR &9 e @

STy Aty el FE Iugad AR H aR@fera B T8 Iora B
¥ w4 g EM |
aifs NP X a9 B ove o g U fyerd =2t o o wad, e
qeTS Off P! & |

WIREROT Y Smem B % Suge A | FE SuTel THAIBE B 9hm
¥ gfg g A4 el B iR SOrer gl o ek 9Rfleh @
frer 4 999 81, W galw 9T A T R

o AT B UG gfer Sdua Rer vl & amuR & faa
T ¥ | el i SSve worEl # et @ 3R ard T wgRy @ o
@ ¢, wifE afRew Sva @ N Fn vdm ¥ e T w2 )
UREGeEAT T€ Y&l, STYF T & N FA AT H ¢ W W B |
uReer1 o8 ue, Jude arefl § R W wow w1 & wH
e RoTe gty S|

TS U fdg ot Tora yrdi @ S @ 9 A §e T §, 98 UE B
fF Yol B gTATE, W S B A9 B T FH N TE qE
WTET A PFIAA GRA gTel AEHT P 379 Al & ur o &7 |

Sr@ frar-fad § 4 geme e €

—

7Y Yol B TE Al A, JaO1 el @ fog e 1 S
gax 9y H, Y 8 wHar @ a1 oAy = |
IR af ¥ I B Ioa 7 3 9 5 glwd & 5 & 9w 2
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qQ bl B QY e © o] B gaierd
68, Tl Rl o P B Ry wora @ SR, SEIRA S 9 & A1 98 99 @
& g ora # gfg & w2

69. Sfc @1 R & SRV I% § P 390 IoRg F ot ¥ &9 T8 I =k
wifd 21 Aoal (AR ARA) F Teaw dA & IO Do Fed B
AR EH AT ARSI A 5 g affg o & e vy &
% U R AJiRa A o 3 STORd 49362 BUT &Y off | (IR B
fog e afafy & RAE w1 X1 13 @) T2 F A Do A 78 9
45000 JUY off | G 2001-2002 TF Ui AT &1 AT § ufy SETA wd
TTE TR ATHS ST,/ TACITAT gRT GiTET 43000 BUY W #¥d & | 39
I & Sere T i 7 € € v anafle affe qo @9 wReh @ 39

THR ® :
wreft 10 Ste/wq & w3 v affe goftia =g wfy =8 SHua
| GL 1991-92 [1992-93 1993-94 1994-95 |1995-96 1996-97
M4IEd 46.2 46.7 454 38.5 376 32.8
GEEED)

g : efe, giffe Rurd 1997-98

70. 1996—97 # ufdy afaRa Siguet araifad a1f¥s Yo = 33000 U &
g o1 | g& IJugard TERIT 43000 ©UY & B FH B, O ol O 9 g9
el wvar & (@R fR o 9 sravgsar @ B) | g9 YR afe Bw uiy
ST AT 43000 %. B W8 38000 TUY & & 3R 39 HH b1 Aen
HR el 1 et ¥ Efe gy wnfie &) o arelt afaRad € € @ R
e GERa B BU H O § @) 89 UId & 5 S gRT Ireikg SreRal ¥ A
1850 RIS TUY A 2250 s ¥UY & 9 ¥ Jod! ¥ | W By MY oG
fafgaret # afs 3@ o & wafoa e S o) o7 welfa &ar & f5
gl Ol ¥ Iord g ERf A i)/ TS! & Sd) A fiRae @
g W gRA § gRadd 78 B | g 9f s woRa e @ aeR
afRror 3§ 10 wfderd gig et & iR iR el 5 aRHmr 25 gfderd o 29
W ] oRG JgdT & | IS 1996—97 F 33000 ¥UY Uy ST & AN B
Hed A o a9 N oG ¥ H1e) gig g

71, WIOHRO HY gHH FHTH EHEAN fEd € | safan su U & 5 98
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Y W AFL B W B e fowr gronel] & srifage & fag e & uw
vafe &N 8| 3o 91g e T &A1 § v [y sevd T @R
F&M AN gRETAT A Hee 99 wal R f, A fBoh & B gemn A
TN Gl 9 BrAS] & F T 81 | MOwHw 7 98 R fhw § % e9e QR
$ BIUHH] P IOG AR GR-EN FH Bl g |

I gfard) e warael & forg wora fifganed

72.

AT e IR afdw emmed (Tdideh) ¥ g smiRa yewl @
A 2y & | g8 o amunfRa €R 2,38 W 2.97 URY Bidt uRGera @t o |
EAD T A A AR g 9 FARAE Pl B foy qou emenlRa i
T~ g Rl o3 F sgafta o) @ o B S | wieeRe g
AW 8 6 TS B AN FTH ST & W e ImRE g i
& g 21 5T o tiidiel B A R}, g FEm—-faet vz % gwfy g srga

B g1 H FH Agferd & 1 ud T[N TR R & | WRE 3

g g8 ® % 7% Yoo araven ¥ o & 91 aawniy fRar 3w

maﬁmmﬂmmmwm

73.

2.

TfErRYT A e {6 & {6 a8 Iordl 9 god! W 39 IR | A e
Y R anaead gon 1 98 Twd N &

fafy= srpgfoal d wate faww

Il - 1L A wafa fva ;o gen@ Jad (endewiva B sfaRaw)

T/ aES TER, R P STt wEd g o

74.

75.

a1 faarfanet o3 § f&RQ & wed 4 a9 el gt A o fha
T o, AfdE qud Bfell W yaE afell § 98 g 99 awEel @ @
WA fa T o W A WE A U@ 'R W Sua Ffdd wRd A | §T9
arfRa =T ToiHYTr g RITe1 Yol o I8 giea f&ar man & fF A
wrflor e & 2 Rerferdt S <2 | 3R o), et aresl & gern § ario
e Bl FYeH Fret 3R Sre1 Ieray FNE TGN | 3 wrer Soeire
P AR st & AT 7 g Ko fer A aiR 9= e BrRieT 8 |

WA B0 9 AED & oy i IR 7 aRA B 9 WHE BRI
YIRSRY & WHeT 1 ST Tl JrEdl B T QR B Vel SR T BH
fR1g o g Hrer Yo W Gl < @1 DTN {1000 BT B AT
IedraRTIA B Ay A ¢ ArafiE RSB B (P oo @ T B
S W F AR & T
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76. WA } amalS Wed o Ao ) AR fFar ok 3@ M @
IaeadEd qarg o) | g e § uw 97 fhIg 3 arer v B 3@
BT, Aifee amarRNg TER B gor F U TEd § i Yob $A for
ST | a7 yaTaneli #) gew Yball @ fIwed URqa #%d € UE & WA, Wl
yeTnal B Ied RRvIY & Wy B1E N AR Yo § 3 @ ge 8l
IR AT TSI QAT AR § At J Jfeuds B @ wU A Al )1 6 4B
ST Y B forg w@dd R |

77. . 99gad gifa e @ orelidl, WiUeRY ¥ FARid gord $fily & dgd
e wEdl B AU @ yen Yoo Iudsl BRI B dwe fhar @
gt yresl & forg fFradt &) AR faayd 0 ufvar & a2 faf=T gegal
1 WA FIA §T WG gRY G oy S afafy dR W AEdfas
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TELECOM REGULATORY AUTHORITY OF INDIA

NOTIFICATION
New Delhi, the 9th March, 1999

No. 301-4/99-TRAL. (Econ.).—In exercise of the powers conferred upon it under

sub-section (2) of section 11 of the Telecom Regulatory Authority of India Act, 1997 to
notify, by an Order in the Official Gazette, tariffs at which Telecommunication Services
within India and outside India shall be provided. the Telecom Regulatory Authority of India
hereby makes the following Order :

a)

b)

d)

THE TELECOMMUNICATION TARIFF ORDER 1999

Section I
Title, Extent and Commencement

Short title, extent and commencement.

(1) This Order shall be called “The Telecommunication Tariff Order 1999

() The Order shall cover tanffs for all Telecommunication Services
throughout the territory of India as also those originating in India and

terminating outside India

(1)  The Order shall come into force on the date of its notification in the
Official Gazette.

Section 11
Definitions

In this Order, unless the context otherwise requires:
“Act” means the Telecom Regulatory Authority Act of India, 1997.
“Authority” means the Telecom Regulatory Authority of India.

“Basic Telecommunication Services” mean services derived from Public
Switched Telephone Network (PSTN).

“Ceiling(s)” mean(s) the upper limit(s) for tariff for telecommunication services
as specified by the Authority from time to time,
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e) “Domestic Long Distance Telecommunication Service” means the
telecommunication services required to connect one local area of a public
telecommunication network to another within the territorial limits of India so as to
allow for transmission of voice and non-voice signals across different
geographical areas.

H “Floor” means the lower limit of a tanff for a telecommunication service as
specified by the Authority from time to time below which such tariffs may not be
offered.

g) “Forbearance” denotes that the Authority has not, for the time being, notified any

tariff for a particular telecommunication service and the service provider is free to
fix any tariff for such service.

h) “International Long  Distance  Telecommunication  Service”  means
telecommunication services required to connect a local area of a public
telecommunication network within India to a local area of a public
telecommunication network in another country so as to allow for the transmission
of voice and non-voice signals.

) “International Subscriber Dialing” means direct interconnection between an end
user in India with another end user in another country by means of direct dialing
through public networks.

1) “Leased Circuits” mean telecommunication facilities leased to subscribers or
service providers to provide for technology transparent transmission capacity
between network termination points which the user can control as part of the
leased circuit provision and which may also include systems allowing flexible use
of leased circuit bandwidth.

k) “Non-discrimination” means that service providers shall not, in the matter of
application of tariffs, discriminate between subscribers of the same class and
such classification of subscribers shall not be arbitrary.

1) “Reporting Requirement” means the obligation of a service provider to report to
the Authority at least five working days before implementing any new tariff for
telecommunication services under this Order and any changes thereafter.

m) “Special Services” mean those support and other ancillary services like
phonogram, directory enquiry, manual trunk service, assistance, emergency
services such as police, fire and ambulance provided by service providers through
special interfaces located at the edge of the PSTN.

n) “Standard package” means a package of tariffs which inter-alia comprises rental,
call charges. free calls, deposits and other charges as may be determined by the
Authority for specific telecommunication services from time to time.
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0)

P)

q)

5)

h

“Subscriber” means an end user of telecommunication services.

“Subscriber Trunk Dialing” means direct interconnection between two end users
within India by means of direct dialing through public networks.

“Supplementary Services” mean services which are provided specific to a
subscriber’s directory number and controlled either by the subscriber or by the
service provider such as automatic alarm call service, call waiting, call diverston
on busy or no reply, and any other such service.

“Tariff{s)” mean(s) rates and related conditions at which telecommunication
services within India and outside India may be provided including rates and
related conditions at which messages shall be transmitted to any country outside
India, deposits, installation fees. rentals. free calls, usage charges and any other
related fees or service charge,

Words and expressions used in this Order and not defined but defined in the Act
shall have the same meanings respectively assigned to them in the Act

Section 111
Tariffs for Telecommunication Services

Tariffs

Tanfts for various telecommunication services and their dates of implementation
shall be as set out in Schedules [ to 1X.

Forbearance

Where the Authority has, for the time being, forborne from fixing tanff for any
telecommunication service or part thereof, a service provider shall be at liberty to
fix any tanff for such telecommunication services,

Provided that the service provider shall comply with the reporting requirements in
respect of such tariff

Deposits

Unless otherwise provided for, no service provider shall seek or obtain from any
subscriber in any form any amount as deposit for any telecommunication service
in excess of one year’s rental chargeable from the subscriber for the particular
telecommunication service as specified in the relevant standard package.
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6. Flexibility and Packages

(1) The service provider shall offer the standard package(s) to all subscribers.

(i)  Where a tariff has been specified as a ceiling, no tariff shall be fixed in
excess of such ceiling.

(i)  Where a tariff has been specified as a floor, no tariff shall be fixed below
such floor.

(iv)  In all other cases, a service provider may, in addition to the standard
package, offer alternative combinations of tariff to different classes of
subscribers in a non-discriminatory manner.

7. Reporting Requirement

(i)  All service providers shall comply with the Reporting Requirement in
respect of tariffs specified for the first time under this Order and also all
subsequent changes. -,

n

(i) No service provider shall alter any tariff of any telecommunication

service or any part thereof without complying with the Reporting

Requirement.
(iii)  Unless the Authority intervenes within the mandatory notice period of

five working days, the service provider may implement the proposed
tariff.

8. Review of Tariffs

(1) The Authority may, from time to time, review and modify a tariff for any
telecommunication service or a part thereof.

(i)  The Authority may also at any time, on reference from any affected party,
and for good and sufficient reasons, review and modify any tariff.
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10.

11.

RCRES Section IV -

Transparency and Consumer Protection

Publication of Tariffs

(1) Tariffs to be charged by service providers from subscribers for
telecommunication services along with the conditions thereof shall be
published in such manner as the Authority may from time to time direct.

(i)  Information of tariff packages that a service provider may choose to offer
to subscribers shall be accompanied by a comparison of the financial
implications to subscribers under each package vis-a-vis the specified
standard package(s).

Non-discrimination

No service provider shall, in any manner, discriminate between subscribers of the
same class and such classification of subscribers shall not be arbitrary.

Terms and Conditions of Séﬁicé

Service providers shall clearly indicate the terms and conditions of the provision
of telecommunication services to subscribers which shall not in any manner be
inconsistent; with,the_ provisions of this Order. Such terms and conditions shail
inter-alia include the following;

N DY .. . . ) ..
(a) Terms and conditions under which such services may be obtained, utilised and
terminated;

A(b) Terms.and conditions relating to the use of service, billing, repair, fault

rectlﬁcatlon and the like;

(c) chmce of tanff packages available to a subscriber and the procedure available
for rev1smg the choice along with the conditions thereof.
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Section V

12. Explanatory Memorandum

This Order contains at Annex A, an explanatory memorandum to provide clarity
and transparency to the tariffs specified in this Order.

Section VI
Residuary Clauses

13. Over-riding Effect

In respect of matters covered by this Order the provisions thereof shall have over-
riding effect over Rules framed under the Indian Telegraph Act, 1885, as also the
terms and conditions of the licence of a service provider and any tanffs or
conditions as may have been set by the service providers for provision of
telecommunication services to subscribers.

14. Interpretation

In case of dispute regarding interpretation of any of the provisions of this Order,
the decision of the Authority shall be final and binding,

By Order.
HARSHA VARDHANA SINGH. Economic Adviser
[No. Advt.-3/4/Exty/142/99]



telephony service
using other than
wireless in local
loop technology

(3.b) Fixed line
telephony service
using wireless in
local loop
technology
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BASI E T N
ITEM TARIFF
(1) Date of 01 April, 1999
Jmplementatiop
(2) Registaratiop | Prevailing charges as on the date of this Order as ceilings
Charges
Installation
Charges
(3.a) Fixed line Prevailing charges as on the date of this Order as ceilings

Forbearance

(4) Deposits

{4.a) Fixed line
telephony service
using other than
wireless in local
loop technology

(4.b) Fixed line
telephony service
using wireless in
jocal loop
technology

Not to exceed twelve months’ rentals as specified from time to time

Forbearance
Provi that,

The maximum period for deposit higher than at (a) above (i.e. higher than
for fixed line telephony other than using wireless in local loop) is one year.
At the end of one year of obtaining a wireless in local loop connection,
unless the subscriber specifically demands the continuation of that
connection on wireless in local loop, the additional deposit involy ¢d shall
be refunded to the subscriber or interest paid on such additional deposit at
the annual rate of interest for one year deposits prescribed by the State
Bank of India.
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(3) Monthly
Rentals For Rura}
Subscribers
(5.2) Rural Low Exchange System From From From
User Subscribers | Capacity 1April, 199910 1 April, 2000t0 1 April, 2001 to
n erch,;2000 31 March, 2001 31 March, 2002
(Number of Lines) (Rs.) (Rs) (Rs.)
Up to 999 70 70 70
1,000 to 29,999 120 120 120
30,000 1y 99,999 180 180 180
1 lakh and above 250 250 250
J
(5.b) Rural | Exchange System From From From
General User Capacity 1 April, 199910 1 April, 2000 to 1 April, 2001 to
Subscribers 31 March, 2000 31 March, 2001 31 March, 2002
(Number of Lines) (Rs.) (Rs.) (Rs.)
Up to 999 70 95 120
1,000 to 29,999 120 140 160
30,000 to 99,999 180 200 220
1 lakh and above 250 280 310
(5.c) Rural Exchange System From From From
Commercial User | CApacity 1April, 1999t 1 April,2000t0 1 April, 2001 to
Subscribers 31 March, 2000 31 March, 2001 31 March, 2002
(Number of Lines) (Rs.) (Rs.) (Rs.)
Up to 999 120 120 120
1,000 to 29,999 160 160 160
30,000 to 99,999 220 220 220
1 lakh and above 310 310 310
Notes:
(1) Rural subscribers are those who reside in rural areas. For the purpose
of this schedule, the definition of rural area shall be the same as used in
conducting the Census of India.

795 (11799 —78B
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(2) Low user subscribers are those making not more than 500 metered calls
per month of a billing cycle.

(3) General user subscribers are those other than low user subscribers or
commercial user subscribers.

{4) The procedures for migration of subscribers from one category to
another (i.e. low user subscribers to general user subscribers, and vice-
versa) on the basis of the extent of usage will be notified before 30
September, 1999, as this issue becomes relevant only with effect from
1 April, 2000.

(5) The rules for classifying subscribers as commercial user subscribers
will be laid down by the Authority after due consultation. In the
interim, commercial user subscribers are those who opt for the rental
category specified for “Commercial user subscribers”. The
classification as commercial user subscriber shall be effective from the
commencement of the next billing cycle after the date of option.

in a local area, except that for rural subscribers the relevant exchange
system capacity to be reckoned for this purpose is the one as existed
prior to 15® August 1998, i e. before the local call area became co-
terminus with the short distance charging area (SDCA) for purpose of
local calls. Any augmentation of the exchange capacity after the date
of implementation of this Order shall automatically be taken into
account for re-classification for purposes of tariffs.

(7) Short Distance Charging Area (SDCA) is the area which, with few
exceptions, coincide with revenue tehsil/taluk.

(6) Exchange system capagity is the sum of the caphcities of all exchanges :

F
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{6) Monthlv
Rentals For
Urban
Subscribers
(6.8) Urban Low | Exchange System From From From
User Subscribers | Capacity 1April, 1999 to 1 April, 2000 to 1 April, 2001 to
31 March, 2000 31 March, 2001 31 March, 2002
(Number of Lines) (Ry) (Rs.) (Rs.)
Up to 29,999 120 120 120
30,000 to 99,999 180 180 180
1 lakh and above 250 250 250
(6.b) Urban Exchange System From From From
General User Capacity 1April, 1999to 1 April, 2000 to 1 April, 2001 to
Subscribers 31 March, 2000 31 March, 2001 31 March, 2002
(Number of Lines) (Rs.) (Ry.) (Rs.)
Up to 29,999 120 140 160
30,000 to 99,999 180 200 220
1 lakh and above 250 280 310
(6.c) Urban Exchange System From From From
Commercial User | Capacity 1 April, 1999to 1 April, 2000 to 1 April, 2001 to
Subscribers 31 March, 2000 31 March, 2001 31 March, 2002
(Number of Lines) {Rs.) (Rs.) (Rs.)
Up t0 29,999 160 160 160
30,000 to 99,999 220 220 220
1 lakh and above 310 310 310
Notes:

(1) Urban subscribers are those who reside in urban areas. For the
purpose of this schedule, the definition of urban area shall be the
same as used in conducting the Census of India.

(2) Low user subscribers are those making not more than 500 metered
calls per month of a billing cycle.
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(3) General user subscribers are those other than low user subscribers

or commercial user subscribers.

(4) The procedures for migration of subscribers from one category to
another (i.e. low user subscribers to general user subscribers, and
vice-versa) on the basis of the extent of usage will be notified
before 30 September, 1999, as this issue becomes relevant only

with effect from 1 April, 2000.

(5) The rules for classifying subscribers as commercial vser subscribers
will be laid down by the Authority after due consultation. In the
interim commercial user subscribers are those who opt for the
rental category prescribed for “Commercial user subscribers”. The
classification as commercial user subscriber shall be effective from
the commencement of the next billing cycle after the date of option.

(6) Exchange system capacity is the sum of the capacities of all
exchanges in a local area.

(Rs.)

1.00

(7)_Tariff per First 500 metered calls per Metered calls in excess of
metered call for month of the billing cycle the first 500 metered calls
rura rib (except for free calls) per month of the billing cycle
(Rs.) (Rs.)
0.80 1.20
(8) Free calls (or | 75 metered calls per month of a billing cycle
uncharged calls)
for rural
subscribers
{9) Tariff per First 500 metered calls per Metered calls in excess of
metered call for month of the billing cycle the first 500 metered calls
rban cri (except for free calls) per month of the billing cycle

(Rs.)

1.20
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60 metered calls per month of a billing cycle

(11.a) Exchanges
where pulses can
be applied to local
calls

(11.b) Exchanges
where pulses can
not be applied to
local calls

180 seconds

Forbearance

Notes:

(1) Local Area is the area co-terminus with a Short Distance Charging

Area (SDCA).

(2) Short Distance Charging Area (SDCA) is the area which, with few

exceptions, coincide with revenue tehsil/taluk.

(12) Pylse rates
for peak hours
(12.a) For

subscriber trunk
dialed domestic
long distance calls

Radial distance
between any two
exchanges or
between any two
charging centres

Up to 50 kms.

Above 50 kms.
and up to 200 kms.

Above 200 kms.
and up to 500 kms.

Above 500 kms.

and up to 1,000 kms.

Above 1,000 kms.

From From From
1 April, 1999to 1 April, 2000to 1 April, 2001 to
31 March, 2000 31 March, 2001 31 March, 2002
(Seconds) (Seconds) (Seconds)
180.0 180.0 180.0
14.0 15.0 180
50 6.2 6.8
35 4.1 4.6
2.5 30 35
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(12.a.i) At pulse
charge of Rs. 0.80
per metered call

Radial distance
between any two
exchanges or

From
1 April, 1999 to
M March, 2000

From
1 April, 2000 to
31 March, 2001

From
1 April, 2001 to
31 March, 2002

between any two (Rs.) (Rs.) {Rs.)

charging centres

Up to 50 kms. 080 0 80 080

Above 50 kms.

and up to 200 kms. 4 00 300 320

Above 200 kms.

and up to 500 kms. 10 40 8.00 720

Above 500 kms.

and up to 1,000 kms, 14 40 12.00 11.20

Above 1,000 kms. 2000 16.80 14 40
(12.a.ii) At pulse | Radial distance From From "~ From

charge of Re. 1.00
per metered call

between any two
exchanges or

1 April, 1999 to
31 March, 2000

1 April, 2000 to
31 March, 2001

1 Apnil, 2001 to
3! March, 2002

between any two (Rs.) (Rs.) {Rs.)
charging centres

Up to 50 kms, 1.00 1.00 1.00
Above 50 kms.

and up to 200 kms. 5.00 500 4 00
Above 200 kms.

and up to 500 kms. 13.00 10 00 9.00
Above 500 kms.

and up to 1,000 kms. 18.00 15.00 14.00
Above 1,000 kms. 25.00 21.00 18.00
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(12.a.iii) At pulse | Radial distance From From From

charge of Rs, 1.20 between any two 1April,1999to 1 April, 2000to 1 April, 2001 to

per metered call ‘xchanges or 31 March, 2000 31 March, 2001 31 March, 2002
between any two (Rs.) (Rs.) (Rs.)

charging centres

Up to 50 kms. 1.20 1.20 1.20
Above 50 kms. :

and up to 200 kms. 6.00 6.00 4.80
Above 200 kms,

and up to 500 kms. 15.60 12.00 10.80
Above 500 kms.

and up to 1,000 kms. 21.60 18.00 16.80
Above 1,000 kms. 30.00 25.20 21.60
Notes:

(1) Charging centres are classified as "Long Distance Charging Centre"
(LDCC) and "Short Distance Charging Centre" (SDCC).

(2) Long Distance Charging Centre is a particular Trunk Exchange in a
long distance charging area as presently defined for the purpose of
charging for trunk calls. Headquarters of a Secondary Switching Area
are generally LDCCs.

(3) Short Distance Charging Centre is a particular exchange in short
distance charging area as presently defined for the purpose of charging
trunk calls. Headquarters of Short Distance Charging Areas are
generally SDCCs.

(4) Secondary Switching Area (SSA) is a territory, whose boundaries,
generally but not necessarily, are co-terminus with those of a revenue
District and in which normally one Secondary Trunk Automatic
Exchange is located.
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(12.b) Intey- Country Category From From From
national 1 April, 1999 to 1 April, 2000 to 1 April, 2001 to
Subs¢riber Dialed 31 March, 2000 31 March, 2001 31 March, 2002
calls (seconds) (seconds) (seconds)

SAARC and other
Neighbouring Countries 25 28 33
Countries in Afnica,
Europe, Gulf, Asia
and Oceania 1.5 1.8 23
Countries in American
Contment and Other
Places in Western
Hemisphere ‘ 1.2 1.5 18
Thege pulje rateg
imply the
following peak
hoyr tariffs for
ISD ¢calls o
ion:
(12.b.i) At pulse Call made to: From From From
charge of Rs. 0.80 It April, 1999 to 1 April, 2000 to 1 April, 2001 to
per metered call M March, 2000 31 Mﬂl'Ch, 2001 K| March, 2002
(Rs.) (Rs.) (Rs.)
SAARC and other
Neighbouring Countries  20.00 16 80 14.40
Countries in Africa,
Europe, Gulf, Asia
and Oceania 3280 27.20 21.60
Coutttries in American
Continent and Other
Places in Western
Hemisphere 40.80 32.80 27.20
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(12.b.ii) At pulse
charge of Re. 1.00
per metered call

charge of Rs. 1.20
per metersd call

(12.b.iii) At pulse

Call made to: From From From
1 April, 1999 to 1 April, 2000 to 1 April, 2001 to
31 March, 2000 31 March, 2001 31 March, 2002
(Rs.) (Rs.) (Rs.)
SAARC and other
Neighbouring Countries ~ 25.00 21.00 18.00
Countnies in Africa,
Europe, Gulf, Asia and
Oceania 41.00 34.00 27.00
Countries in American
Continent and Other
Places in Western
Hemisphere 51.00 | 41.00 34.00
Call made to: From From From

1 April, 1999 to

31 March, 2000 .

(Rs.)

1 April, 2000 to
31 March, 2001
(Rs.)

1 April, 2001 to
31 March, 2002
(Rs.)

SAARC and other
Neighbouring Countries  30.00
Countries in Africa,
Europe, Gulf, Asia and
Oceania 4920
Countries in American -
Continent and Other

Places in Western

Hemisphere 61.20

25.20

40.80

49.20

21.60

3240

40.80

Note: The coverage of country categories shall be as per the present

classification by the Department of Telecommunications.
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(13) Peak hour
tayiff

(13.a) For mapual
trun 1ls

(13.a.i) From and
to places with
STD facilities

(13.a.i)) From/to
places without
| STD facilities

(i) Rs. 5 per call

Plys

(i1) Tariff for subscriber trunk dialed domestic long distance calls, as
applicable,

Provided that,

the minimum tariff under this plan may be the amount applicable tn a
one minute subscriber trunk dialed domestic long distance call.

The above tariffs are ceilings.

Tariffs shall be the same as 1n (i) above, assuming as if these places have
STD facilities.

(13.b) For trunk
calls with special
features such as

mangd ca
person to person
call, lightning
call, ete.

Forbearance
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(13.c) For

AtQr assist
international
cally

(13.c.i) From and
to places with ISD
facilities

(13.c.ii) From/to
places without
ISD facilities

(1) Rs. 5 per call

Plus

(11) TanfY for ISD calls, as applicable.

Provided that,

the minimum tarift under this plan may be the amount applicable to a one

minute 18D call.

The above tariffs are ceilings.

TaritYs shall be the same as in (i) above, assuming as if these placeé have

1SD facilities.

(13.d) For
erator assisted

internatignal
calls, with special
features such as
demand calls,
person o person
call, lightning
call, etc.

Forbearance

(14) Peak Hours:

(14.a) For

domestic long
istance calls

() For distance slab “Up to 50 kilometers”, there need not be any
division of the calendar day between peak and oft-peak hours.

(1)  For all other distance slabs, peak hours shall not exceed 11 hours
during a calendar day. Peak hour taritYs specified in this schedule
cannot, therefore, be charged for more than 11 hours in a calendar

day for distance slabs beyond 50 kms.

iii)  Forbearance with respect to the choice of timings for peak hours.
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(14.b) For
internatjonal calls

(ii)

For country categories in the Table specifying peak hour pulse
rates for international calls, peak hours shall not exceed 11
hours during a calendar day for each of the three country
categories. Peak hour tariffs specified in this schedule for
international calls cannot, therefore, be charged for more than
11 hours in a calendar day for any of the three country
categories,

Forbearance with respect to the choice of timings for peak
hours of 11 hours during a calendar day for each of the three
country categories.

(15.a) For
domestic long

(15.b) For

1 m n

(1)

(ii)

(ii)

(iv)

(1)

(it)

(iti)

(iv)

For all distance slabs other than “Up to 50 kms.”, off-peak
hours shall not be less than 13 hours dunng a calendar day.

On Sundays and National Holidays (1.e, 26th January, 15th
August and 2nd October), all the 24 hours during the calendar
day shall be off-peak hours.

Forbearance with respect to the choice of timings for off-peak
hours during a calendar day.

Forbearance for off-peak hour taniffs subject to the condition
that these tariffs shall be below the relevant peak hour tariffs
specified in this schedule.

For country categories in the Table specifying peak hour pulse
rates for international calls, off-peak hours shall not be less than 13
hours during a calendar day for each of the three country
categories

On Sundays and National Holidays (i.e., 26th January, 15th August
and 2nd October), all the 24 hours during the calendar day shall be
off-peak hours.

Forbearance with respect to the choice of timings for off-peak
hours during a calendar day for each of the three country
categories.

Forbearance for off-peak hour tariffs, subject to the condition that
these tariffs shall be below the peak hour tariffs specified in this
schedule.
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(16.8) For the
franchisee

(16.a.i) Regis-
tration and
Installation
charges

(16.a.ii) Monthly
rental per
junction line

(16.4.ii.1) For
outgoing and
both-ways
junctions

(16.a.ii.2) For
incoming
junctions

(16.1.iii) Other
Matters Relevant
to Tariffs

Prevailing charges as on the date of this Order as ceilings

Exchange system capacity Rural Franchisees Urban Franchisees

[Parr III—SEc. 4]

(Number of lines) (Ceilings of Rs.) (Ceilings of Rs.)
Up to 999 lines 120 160
1,000 to 29,999 lines 160 160
30,000 to 99,999 lines 220 220
1 lakh and above lines 310 310

Same rental as for outgoing and both-ways junctions less a minimum
rebate of Rs. 50 per month.

Forbearance
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(16.b) For
1] n r

(16.b.i) Regis-
tration and
Installation
charges

(16.b.ii) Monthly
Rental

(16.b.iii) Security
Deposit

(16.h.iv) Call
Charge

(16.b.v) Free
Calls (or
uncharged calls)

(16.b.vi) Other
Matters Relevant
to Tariffs

Prevailing charges as on the date of this Order as ceilings

Rs. 125 per month
Ceiling of twelve months’ rental charged to the extension user

Rs. 1.20 per metered call

Nil
Forbearance

Note: Alternative tariff packages may be offered by franchisees For

explanation of "alternative tariff packages”, see Explanatory Notes at the
end of this schedule.
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(17) Subscriber
Owned Group
PBX, PABX,
EPABX (for
Office Buildings.

Hotels, and Other

Parties)

(17.a)Registration
and Installation
charges

(17.b) Monthly
Rental

Per Junction
Line:

(17.b.i) For
outgoing and
Both-Ways
junction lines

(17.b.ii) For
incoming junction
lines

(17.c) Call
Charge

(17.d) Free Calls
(or uncharged
calls)

(17.e) Other
Matters Relevant
to Tariffs

Prevailing charges as on the date of this Order as ceilings

Ceiling of Rs. 620 per month

Ceiling of Rs. 620 per month less a minimum rebate of Rs. 50 per month

Rs. 1.20 per metered call

Nil

Forbearance
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(18) Service
Provider Owned
Group PBX,
PABX, EPABX

(18.a) Prevailing charges as on the date of this Order as ceilings
Registration and !
Installation
charges for
junctions

(18.b) Monthly Ceiling of Rs. 620 per month
Rental
Per Junction Line

(18.b.i) For Ceiling of Rs. 620 per month less a minimum rebate of Rs. 50 per month
outgoing and .
Both-Ways
junction lines

(18.b.ii) For Rs. 1.20 per metered call
incoming junction
lines

(18.¢c) Call Nil
Charge

(18.d) Free Calls | Forbearance
{or uncharged
calls)

(18.e) Other Forbearance
Matters Relevant
to Tariffs

795 GL99 --BA
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(19) PCOYYPTs
(19.2) Coin

Collection Boxes
(CCBhs)

(19.2.i) TarifT in
rural areas

(19.4.ii) Tariff in
urban areas

(19.b) TarifY for
local call from
PCQOs/VPTs
(other than from
STD/ISD
PCOs/VPTs)

(19.b.i) in rural
arcas

(19.hb.ii) in urban
areas

(19.c) Tariff for
local and
STD/ISD calls
from STD/ISD
PCOs/VPTs

(19.¢.i) in rural
areas

(19.¢.ii) in urban
areas

(19.d) Long
distance public
telephone with
flat rate

Re. 1.00 per metered call

Re. 1.00 per metered call

Ceiling of Re. 1.00 per metered call

Ceiling of Rs. 1.20 per metered call

Ceiling of Rs. 1.20 per metered call

blus

Ceiling of Rs. 2 for each STD/ISD call (irrespective of duration) |
Ceiling of Rs. 1.20 per metered call

plus

Ceiling of Rs. 2 for each STD/ISD call (irrespective of duration)

Forbearance
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Forbearance

Forbearance

NOTES:
(a) Low User
Subscriber

(b) General User
Subscriber

(c) Commercial
User Subscriber

(d) Rural
subscribers

(e) Urban
subscribers

(f) Standard tariff
package(s)

A subscriber making not more than 500 metered calls per month of a
billing cycle.

A subscriber other than low user subscribers or commercial user
subscribers. The procedures for migration of subscribers from one
category to another (i.e. low user subscribers to general user subscribers,
and vice-versa) on the basis of the extent of usage will be notified before
30 September, 1999, as this issue becomes relevant only with effect from 1
April, 2000.

The rules for classifying subscribers as commercial user subscribers will
be laid down by the Authority after due consultation process. In the
interim commercial user subscribers are those who opt for the rental
category prescribed for “Commercial user subscribers”. The classification
as commercial user subscriber shall be effective from the commencement
of the next billing cycle after the date of option.

Subscribers residing in rural areas. For the purpose of this schedule, the
definition of rural area shall be the same as used in conducting the Census
of India.

Subscribers residing in urban areas. For the purpose of this schedule, the
definition of urban area shall be the same as used in conducting the Census
of India.

A standard tariff package provides basic services at the tariffs specified in
the schedule, and includes the specified number of free calls. Different
rentals prescribed for the three categories of subscribers in (a) to (c) above
imply that three different standard tariff packages are specified in this
schedule.
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(g) Alternative
tariff packages

(h) Mandatory
provision of
standard
packages

(i) Exchange
system capacity

(j) Short Distance
Charging Area
(SDCA)

(k) Charging
Centres

(1) Long Distance
Charging Centre
(LDCC)

(m) Short
Distance
Charging Centre
(SDCC)

(n) Secondary
Switching Area
(SSA)

Tariff and free call allowance offered to subscribers by service providers,
in addition to those offered in the standard tariff packages. In the
“alternative tanff packages”, items for which tariffs are specified in terms
of a ceiling will continue to be subject to the specified ceiling. Items for
which a specific amount of tariff is shown in this schedule (e.g. rentals and
call charges) may have any alternative tariff in the “alternative tariff
package”. Similarly, an alternative free call allowance may be provided in
an “alternative tariff package”

Subscribers must have the option of getting basic services (other than
ISDN) at tariffs and free call allowance specified in this schedule. In
addition, the service provider may offer alternative tariff packages to the
subscribers. The subscriber shall be free to choose among various tanff
and free call offers available.

The sum of the capacities of all exchanges in a local area, except that for
the purpose of offering tariffs applicable to rural subscribers (including
rentals) the relevant exchange system capacity to be reckoned is the one as
existed prior to 15t August 1998, i.e. before the local call area became co-
terminus with the short distance charging area (SDCA) for purpose of local
calls. Any augmentation of the exchange capacity after the date of
implementation of this Order shall automatically be taken into account for
re-classification for the purposes of tariffs.

Short Distance Charging Area (SDCA) is the area which, with few
exceptions, coincide with revenue tehsil/taluk. The local area is co-
terminus with an SDCA for the purpose of tariffs.

Charging centres are classified as "Long Distance Charging Centre”
(LDCC) and "Short Distance Charging Centre" (SDCC).

Long Distance Charging Centre is a particular Trunk Exchange in a long
distance charging area as presently defined for the purpose of charging for
trunk calls. Headquarters of a Secondary Switching Area are generally
LDCCs.

Short Distance Charging Centre is a particular exchange in short distance
charging area as presently defined for the purpose of charging trunk calls.
Headquarters of Short Distance Charging Areas are generally SDCCs.

Secondary Switching Area (SSA) is a territory, whose boundaries,
generally but not necessarily, are co-terminus with those of a revenue
District and in which normally one Secondary Trunk Automatic Exchange
is located.
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Schedule 11 |
Cellular Mobile Telecom Service (CMTS)

ITEM

TARIFF

(1) Date of
implementation

2) Deposit

{3) Installation
charges

(4} Categorisation of
Jhours in a
calendar day

| (5) Duration of

Standard Hours

nd Concessional

Hours
(6) Timing of

Standard Hours
nd ncessional

Hours

(7) Pulse rate for calls

01 April, 1999"

Prevailing charges as specified in the present licence as ceiling

Prevailing charges as specified in the present licence as ceiling

Standard Hours and Concessional Hours™

Standard Hours shall not exceed eleven hours in a ¢alendar day. except as
provided otherwise
All other hours shall be Concessional Hours

Forbearance

20 seconds

" This tariff will be applicable from 01 April, 1999 to 31 July, 1999. The tariff
applicable when the Calling Party Pays (CPP) regime becomes effective from 01
August, 1999 shall be notified separately,

¥ Standard Hours and Concessional Hours correspond to the concept of Peak Hours'
and Off-peak Hours respectively mentioned in Schedule I for Basic Services (other

than ISDN),
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(9.a) Standard Hours

(9.b) Concessional
Hours

Tariff for different

cat f calls

(10)__ Calls from
PSTN to Mobile

(11) _Calls from
Mobile to PSTN

{i2) Calls from
Mobile to Mobile
within Metro
Licensee Service
Areas

(13) Calls from
Mobi Mobil
not included in

item (12) above

[1TEM TARIFF
8) Ren Rs. 600 per month
(9) Airtime charges

Rs. 6 per minute

Forbearance; _
Provided that airtime during Sundays and three National Holidays (26"
January, 15 August, and 2™ October) shall be priced at Concessional rates

The called party to pay airtime

Tariff to comprise

1) Airtime; plus

1) PSTN charges for local or long distance as applicable from time to
time to the fixed network

Both called and calling party to pay airtime

Tanff to comprise airtime plus a supplementary long distance charge based
on distance

‘| The Service Provider shall make the calling party aware of the quantum of the

supplementary charge to be paid by the party, by making appropriate
technical arrangements
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ITEM

TARIFF

(14) Additiopal Items
(14.a) Roaming

(14.b) Other
Supplementary
Services

(14.c) Value Added
Services

(14.d) All other
matters relevant to
Tariff, including
billing cycle

Forbearance

Forbearance

Forbearance

Forbearance

Explanatory Notes

a) Standard Tanff
Package

b) Alternative Tariff
Packages

¢) Mandatory
provision of standard
packages

The Standard Package provides Cellular services at the tariffs specified in the

schedule

Tariff offered to subscribers in addition to that offered in the Standard

Package

In these Alternative Tariff Packages, items for which tariffs are specified as

ceilings cannot be exceeded Iltems for which a particular amount is specified
in the schedule viz. rental and airtime charge may have a different tariff in the

Alterpative Tariff Package

Subscribers must have the option of getting Cellular services at tanffs

specified in this schedule.

In addition, the service provider may offer

alternative tariff packages to the subscribers. The subscriber shall be free to

choose among various tariff packages available
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(4.b) Numeric Service

(5) All gther matters

su ta

services, billing cycle

Schedule 111
Radio Paging Services
ITEM TARIFF
(1) Date of 01 April, 1999
implementation

2) Depogit Prevailing charge as specified in the present licence as
ceiling

3 i ion Prevailing charge as specified in the present licence as
ceiling

(4) Rental

(4.a) Alphanumeric Rs. 300 per month as ceiling

Service

Rs. 175 per month as ceiling

Forbearance

Note: The Authority will review the tariff and other conditions specified in this
schedule once the detailed study on viability assessment of Radio Paging Services
Providers that is currently in progress is complete. If the results of the study warrant,

the tariffs will be changed.
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ITEM TAR]FF
(1) Date of 01 April, 1999
Implemgntation

2 verage

(a) All tariffs specified as ceilings

(b) It is mandatory for leased circuits to be provided through utilization of
spare capacity when such capacity is available and when not available,

on rent

and guarantee terms

(c) The taniff for leased circuits shall be calculated either

()

As a combination of tariff given under “Ready Reckoner Tariff”
ang tariffs given under “Other additional costs, as applicable™;

Or,

(1) On rent and guarantee terms

(3) Ready
Reckoner Tariff
for leased
circuits of speed:

(3.a) 64 Kbps
(3.b) 2 Mbps

(3.c) Below 64
Kbps

As specified in Annex 1 to this schedule

As specified in Annex 2 to this schedule

Forbearance
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(3.d) N Times 64
Kbps

(3.¢) N Times 2
Mbps

Ceiling tariffs for capacity ranging from 128 Kbps to 960 Kbps shall be
determined by multiplying the ceiling tariff for leased circuits of 64 Kbps by
the coefficients specified below:

Capacity (Kbps) ~ Coefflcient

960
768
512
384
320
256
192
128

7.6
6.4
48
4.0
36
3.1
25
18

Ceiling tariffs for N Times 2 Mbps leased circuits shall be N times the ceiling
tariff for leased circuit of 2 Mbps, except that in calculating the ceiling tanffs:

) N = 16 for 34 Mbps, and
(1) N = 64 for 140 Mbps:

(4) Other
itiopal
S licabl

(4.a) Local leads
or end links

If these additional items are charged, they must be specified separately and
individually in the bill
Tariff for local lead (or end links) to be charged as
1) Charge for leasing these local leads, or
(ii) | If such leasing is not possible then
(1) On rent and guarantee basis, or alternatively

(2) On contribution basis

terms

(4.b) Payment The service provider may also charge for the amount paid, if any
for right of way /
way leave
charges
(5) Tariff for (a) To be based solely upon costs
lea jre
vi n (b) Rent and guarantee tariffs under this schedule to apply to prospective
and pyarantee leased circuits
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(6) Tariffs for
circuits leased
for short

rati

(6.a) For a
period up to 3
months

(6.b) For a
period exceeding
three months but
less than one
year

(6.¢) Charge for
local leads, or
end links

Double the pro rata rental as specified under the category “Ready Reckoner
Tariff”

Full year rental as specified under the category “Ready Reckoner Tariff”

Costs incurred in addition to the existing local leads and long distance medium,

including additional costs incurred for any special constructions, may be added
to the short duration rentals specified under items (a) and (b) above

(7) Tariff when
capacity addition

Parties providing and renting circuits to share costs based on bilateral
negotiations

to Leased
Circuits -Tariffs

Forbearance
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(Annex 1 to Schedule IV)

READY-RECKONER CEILING TARIFF FOR 64 Kbps LEASED CIRCUITS BASED ON 140 Mbps SYSTEM

Distance(km) TOTAL(Rs.)
5

24,558
10 25,632
15 26,707
20 27,781
25 28,856
30 29,930
35 31,005
40 32,079
45 33,154
50 34,319
55 34,442
60 35,121
65 35,800
70 36,480
75 37,159
80 37,838
8S 38,518
90 39,197
95 39,876
100 40,646
105 41,325
110 42,004
115 42,683
120 43,363
125 44,042
130 44,721
135 45,401
140 46,080
145 46,759
150 47,529
155 48,208
160 48 887
165 49,566
170 50,246
175 50,925
180 51,604
185 52,284
190 52,963
195 53,642
200 54.412

Distance(km) TOTAL(Rs.)

205
210
215
220
225
230
235
240
245
250
255
260
265
270
275
280
285
290
295
300
305
310
315
320
325
330
335
340
345
350
355
360
365
370
275
380
385
390
395
400

55,091
55,770
56,449
57.129
57,808
58,487
59,167
59 846
60,525
61,295
61,974
62.653
63,332
64,012
64,691
65,370
66,050
66,729
67,408
68,178
68,857
69,536
70,215
70,895
71,574
72,253
72,933
73.612
74,291
61,475
75,740
76.419
77.098
71.778
78,457
79.136
79,816
80,495
81,174
81,944

Distance(km) TOTAL(Rs.)

405 82,623
410 83,302
415 83,981
420 84,661
425 85,340
430 86,019
435 86,699
440 87.378
445 88,057
450 88 827
455 89,506
460 90.185
465 90,864
470 91,544
475 92,223
480 92.902
485 93,582
490 94,261
495 94,940
500 95,710
Beyond 500 kms Rs.96000
fixed irrespective of distance
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(Annesx 2 to Schedule IV)
READY-RECKONER CEILING TARIFF FOR 2 Mbps LEASED CIRCUITS BASED ON 140 Mbps SYSTEM

Distance(km) TOTAL(Rs.) Distance(km) TOTAL(Rs.) Distance(km)  TOTAL(Rs.)
5 55,820 205 971.810 405 1,797,763
10 88,056 210 992,189 410 1,818,141
15 120,291 215 1,012,567 415 1,838 520
20 152,527 220 1.032,946 420 1.858.899
25 184,763 225 1,053,325 425 1.879.278
30 216,999 230 1,073,704 430 1,899,657
35 249,235 235 1,094,083 435 1,920.035
40 281,471 240 1,114.461 440 1.940.414
45 313,706 245 1,134,840 445 1.960.793
50 348 642 250 1,157,919 450 1,983,872
55 352,345 255 1,178,298 455 " 2,004,251
60 372,724 260 1,198.677 460 2.024.630
65 393,103 265 1,219.056 465 2,045.008
70 413,482 270 1,239,434 470 2,065,387
75 433,860 275 1,259,813 475 2,085,766
80 454,239 280 1.280,192 430 2,106,145
85 474 618 285 1,300,571 485 2,126,524
90 494,997 290 1,320,950 490 2,146,902
95 515,376 295 1,341,328 495 2,167,281

100 538,454 300 1,364,407 500 2,190,360
105 558,833 305 1,384,786 Beyond 500 kms Rs.22 Lakhs
110 579,212 310 1,405,165 fixed irrespective of distance
115 599,591 315 1,425,544

120 619,970 320 1,445,923

125 640,349 325 1,466.301

130 660,727 330 1.486.680

135 681,106 335 1,507,059

140 701,485 340 1,527.438

145 721,864 345 1,547.817

150 744,943 1350 1,163,319

155 763,321 355 1,591,274

160 785,700 360 1,611,653

165 806,079 365 1,632,032

170 826,458 370 1,652,411

175 846,837 275 1,672,790

180 867,216 380 1,693,168

185 887,504 385 1,713,547

190 907,973 390 1,733,926

195 928,352 395 1,754,305

200 951431 400 1,777,384
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Schedule V
ISDN Services

ITEM

TARIFF

1) Pat implementati

(2) Initial Deposit and
Registration Deposit

3) Instaliati ng Testin
Charges
(3.2) Wiring charges upto

Network Terminal (NT) for
Primary Rate Access (PRA)

(3.b) Wiring charges upto NT1
for Basic Rate Access (BRA)

(3.c¢) Subscriber Interface Bus

(3.d) For ISDN Terminals

(3.d.i) Ordinary ISDN Phone
(3.d.ii) ISDN PC Card
(3.d.iii) ISDN Feature Phone
(3.d.iv) Terminal Adopter
(3.d.v) ISDN PBX per port
(3.d.vi) G4 Fax Terminal
(3.d.vii) Videophone

{4) Monthly Rental for ISDN

Equipm ion

(4.a) Ordinary ISDN Phone
(4.b) ISDN PC Card

(4.¢) ISDN Feature Phone
(4.d) Terminal Adopter
(4.¢) ISDN PBX per port
(4.f) G4 Fax Terminal

(4.g) Videophone

01 April, 1999

Aggregate of all deposits (excluding security deposit for
equipment) cannot exceed one year’s rental

The registration deposit should be combined with the initial deposit
for the purpose of comparing with the maximum limit on deposits -

Installation and testing charges are one time charges

Rs. 4,000 as ceiling

Rs. 600 as ceiling

Rs. 500 as ceiling

Rs. 275 as ceiling
Rs. 400 as ceiling
Rs. 550 as ceiling
Rs. 475 as ceiling
Rs 800 as ceiling
Rs. 6,000 as cetling

| Rs. 1,350 as ceiling

The rates for monthly rental for individual ISDN equipment are
applicable only if the equipment is hired from the service provider

Rs. 550 as ceiling
Rs. 800 as ceiling
Rs. 1,100 as ceiling
Rs. 950 as ceiling
Rs. 1,600 as ceiling
Rs. 12,000 as ceiling
Rs. 2,700 as ceiling
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{5) Monthly Rental for Access

(5.a) For PRA

(5.b) For BRA

(6) Usage Charges

For every B channel

(7) Rental for supplementary
services

(7.a) Direct Dialing in
(7.b) Calling Line
Identification
Presentation (CLIP)
(7.c) Line Hunting
(7.d) Closed User Group (CUG)
(7.e) Advice of Charge
(7.0) User to User Signalling

(8) Minimum period of hire for
temporary ISDN connection

(9) Rental for temporary ISDN
connection

(9.a) For PRA

(9.b) For BRA

(10) Surrender before provision
(11) Security Deposit for

equipient hired from the

Basic Service Provider

(12) All other matters relevant
riff, including billin

| A ceiling of Rs. 5,000 per month upto 3 kms and Rs. 2,000 for each

additional km or part thereof

Rs. 1,000 as ceiling

Rates as applicable to PSTN as ceilings There shall be no
minimum usage charge

Any change in the PSTN taniff will automatically imply a
corresponding change in the usage rate applicable for every B channel

NIL
NIL

NIL
NIL

NIL
NIL

One month

A ceiling of Rs, 10,000 per month upto 3 kms and Rs. 4,000 for each
additional km or part as thereof

Rs. 2,000 per month as ceiling
Actual expenses incurred are chargeable -
The security deposit cannot exceed the equipment's prevailing market

price

Forbearance
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Schedule VI
Internet
ITEM _ _ TARIFF ]

(1) Date of 01 April, 1999

implementation

(2) Tariff for all Internet Forbearance

Services other than

Internet Leased Circuits

(Port Charges)

(3) Charge for Internet Speed Tariff as Ceiling (Rs. Lakhs per annum)

Leased Circuits (Port

Charges) 2.4 Kbps 07
9.6 Kbps 2.5
64 Kbps 5
128 Kbps 7.6
256 Kbps 10.5
512 Kbps 15.1

1 Mbps 25.1
2 Mbps 41 8

(4) All other matters Forbearance

relevant to Internet Tariff,

including billing ¢ycle

T
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Schedule VII
Value Added Services

ITEM TARIEF
(1) Date of 01 April, 1999 |
implemengation
2) V Add rvi These services include inrer-alia, \
i) Electronic Mail ‘
i)  Voice Mail ‘
i)  Closed Users Group Domestic 64 Kbps Data Network wvia -
INSAT Satellite System
iv) Videotex Service
. v) Video Conferencing,
I m levan Forbearance
f¥, i illi
cycle
Schedule V1II
Telex and Telegraph Services
\ ITEM TARIFF T
!
— — .
(1)_Date of 01 April, 1999 !
(2)_All mattery relevant Forbearance E
to ' |
Schedule IX
Global Mobile Personal Communication by Satellite (GMPCS)
ITEM TARIFF o
(1) Date of 01 April, 1999
implementation
m rejeva Forbearance
inclyding billin
sycle

795 G199 9A
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X N RY MEMORA

A. INTRODUCTION

1. This Order is the culmination of a process, both extensive as well as mtensive,
which involved two Consultation Papers (one on concepts, principles and
methodology, and the other containing tariff proposals for various telecom
services), written & oral comments on these papers and Open House Meetings in
different parts of the country. The Authority consulted with all stakeholders in
the sector, including service providers, consumers, potential investors, Mimistry of
Communications, and Members of Parliament. On' some of the issues involved,
other Telecom Regulatory Bodies and international experts were also consulted.
In arriving at the decisions contained in this Order. the Authority gave serious
consideration to all comments, including those contained in the Report of the Lok
Sabha's Standing Committee on Communications (hereinafter "Standing
Committee") that addressed the Authority's tariff proposals.

2. The purpose of this Memorandum is to lend clarity and transparency to this Order
and give reasons for decisions taken with regard to tariffs. The Authority wishes
to emphasize that this Order is only a first step in the process of tariff reform
which is essential to prepare for competition and for introduction of new services.
Without such tariff reform, telecom development, in particular for basic services,
is not sustainable. The revised tariffs will not only reduce the vulnerability of the
incumbent basic service provider (DOT) to competition, but will also provide
adequate resources for the DOT.to achieve its network expansion. These tariffs
will also sustain the viability of the new entrants in different service areas.

3. Through this Order, the Authority also wants to send a signal to investors in this
sector about the direction of telecom pricing reform, the main elements of which
will be:

- tariffs will be further re-balanced towards costs while emphasizing the social
objective of encouraging low users of telecom to get connected and use the
system more intensively; and,

_  service providers, and through them customers, will be provided enhanced
flexibility for pricing and giving alternative tariff packages to customers.

4, Universal Service Obligations (USO) will be dealt with separately. The Authority

is working on estimating the costs of USO, and ways in which the same could be
met. A Consultation Paper on this issue will be released later this year.

795 GI/99—9B
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5.

The various comments and consultations held by the Authority clearly reflected
that differing, and sometimes conflicting, objectives were emphasized by different
stakeholders. For example, several customer groups felt that the surplus of the
Department of Telecommunications (hereinafter "DOT") was inordinately high at
about Rs. 7,000 crores in 1997-98, and should be scaled down so as to avert any
need for a price increase In contrast, the DOT, and even the Standing
Committee, were not in favour of reduction in this surplus on the grounds that it
was needed for expansion of the telecom network. The Authority has examined
the various concerns, including mutually conflicting ones, and has come out with
what, in its view, is a balanced tariff package which lays the foundation for
achieving the main objectives of consumer protection on the one hand, and.
network expansion and viability of the industry, on the other.

The Authority has addressed the concerns of subscribers, including those raised
specifically with regard to rural subscribers. The aim has been to reduce the
burden of adjustment on low users of basic telecom in comparison to the
proposals contained in the Authority’s Consultation Paper of 9 September, 1998
(Consultation Paper No. 98/3, hereinafter “Second Consultation Paper”).
Moreover, the Authority has emphasized the provision of shared access, including
through franchisee EPABX, which will imply rentals lower than those specified
for Direct Exchange Lines (DELs) in most cases. Further, flexibility has been
provided to the service provider to offer any alternative rental, call charge, and/or
free call allowance in addition to those specified by the Authority. Such
flexibility will be beneficial to both subscribers and service providers.

The tariff re-balancing exercise also has to be seen in the context that.

- Tariffs have not increased since early 1993, while consumer incomes and
prices have risen substantially since then,

- Affordability implies not just a consideration of tariffs for rentals and local
calls but also long distance calls, '

- Tariffs for long distance calls will decrease for three reasons (i.e. extension of
the local area to become co-terminus with SDCA as a result of the DOT’s
Order implemented on 15 August, 1998, the treatment of calls to adjacent
SDCAs as equivalent to local calls under that Order, and the reduction under
this Order of STD calls to distances “above 20 and up to 50 kms” so that
these calls are charged at the rate for local calls),

- The tariff decrease for long distance calls would benefit in particular rural
subscribers because a larger portion of their calls are long distance calls;

- The reduction of long distance call charge will also benefit those making calls
from STD PCOs/VPTs. These are mainly the less well to do users of telecom.
It is noteworthy that about 30 per cent of revenues from STD calls are
contributed by STD PCOs/VPTs. :

The Authority believes that the tariffs are fair also to the service providers, and
will ensure their viability. It is true that the DOT surpluses are significant but the
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Authority’s opinion is that at the present stage of India’s telecom development, it
is necessary for the DOT to have substantial surpluses for expanding the network
and to meet other social obligations.

9. The present exercise was based on information which was not adequate to make
detailed estimates of some elements The process, based on better data inputs.
will have to be refined in the future, in particular to determine cost based access
or interconnection charges. Such charges need to be decided for a more complete
treatment of interconnection, and will be a crucial input also to prepare for any
liberalization of the long distance sector

10.  The Authority has begun a process to determine these charges, including an
exercise to achieve separation of accounts for service providers to obtain more
detailed information on the cost base, and achieve greater transparency of
operations, especially with regard to cross-subsidization.

I1.  There is a major disagreement between the Authority and the DOT on the revenue
implications of the tariffs for basic services (excluding ISDN) specified in this
Order. The DOT is of the opinion that price decreases in domestic long distance
and international calls will not give rise to any increase in volume of these calls,
while the Authority expects there to be a substantial volume response to such
price decreases. More details on this matter are provided later in this
Memorandum

2. The Authority will monitor and assess the situation regarding revenues after the
implementation of the new tariff regime. In particular, the Authority will follow
the situation for basic services, and compare the actual revenues with its own
projections of the revenuye implications for the DOT. If the actual scenario at
the end of first year turns out to be significantly different from the one
envisaged by the Authority, the situation will be reviewed and necessary
corrective measures taken. ’

13.  Section B of this Memorandum addresses certain general aspects which apply to
more than one category of service. This is followed by Section C which
addresses the specific items covered in various Schedules of this Order. It begins
with a discussion of the Schedule on basic services (excluding ISDN). followed
by cellular mobile telecom services, radio paging services, leased circuits, [SDN
services, internet. value added services. telex and telegraph services. and Global
Mobile Personal Communication by Satellite.

B. GENERAL ISSUES

14. A number of issues addressed in the Order pertain to more than one service, e.g
definition of tanff, reporting requirement. transparency and customer protection,
deposits, registration and installation charge, flexibility granted to the service
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provider in fixing tariffs, and peak and off-peak hours. These are addressed in
this scenario.

Coverage of the term “tantl™”
15 1t may be recalled that the term “tarift” is defined in the Order and includes
charges as well as related conditions and free call allowance.

Different types of tariff specifications

16.  Broadly. there are three types of tariffs specified in the Order:
- An amount or level is specified for certain tarifts (for example, rentals, call
charges and free call allowance),
- A tanff ceiling for some others, such as deposits or registration charges,
- Tanff forbearance for others. 1.e. at present. the service provider has the
freedom to apply any tariff

Flexibility of Taritfs, Standard Tarift Package and Alternative Tarift Packages
17.  Itis mandatory that options offered to a subscriber include a tarift package that is
specified in the schedules. such tarift package(s) are defined as “standard tariff
packauze(s)” In addition, a service provider will be free to ofter alternative tariff
packages in which:
- Any alternative tariff is allowed for those items for which the Authority has
specified tariffs as amounts or levels:
- With regard to items for which taritfs are specified as ceilings, tariffs in the
alternative package are also constrained by the specified ceilings:
- Service providers are free to offer any tarift for items subject to forbearance;
- Subscribers shall have the freedom to choose among the available tariff
packages. including the standard tariff package

18. Forbearance has generally been applied to tarifts for:
- Value added services, and other services with competitive markets;
- New or emerging services; and,
- Services which require to be studied further.

Reportineg Requirement Intervention by the Authority
19.  Tanf¥f flexibility provided to service providers is subject to two types of

safeguards in the Order:

- the requirement that all tariffs (including in the alternative tariff packages or
those subject to forbearance). and any subsequent changes in them, are
notified to the Authority five working days prior to implementation:

- the Authority’s right to intervene and alter any tanff at any time, either swo
moto or on the basis of a reference to it from any affected party.

Transparency for the Customer
20.  The Order also provides that subscribers (including potential subscribers) are
provided information on tariffs (including terms and conditions) through
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publication of these tariffs in a specified format(s). These publications should
also include a comparison of the standard and alternative tariff packages.

21, In this regard, another significant condition specified in the Order is that service
providers shall not discriminate between subscribers of the same class.

Registrati harge llation Ch eposi
22. It is important that the conditions of access to the network do not constrain
subscribers from getting connected to the network, in particular those providing
relatively low revenues. To address the possibility of segmentation of the market
in this manner, the prevailing charges for registration and installation have been
_specified as ceilings.

23. A similar concern has led the Authority to specify that deposits must not exceed
twelve months’ rentals, as applicable. In the Second Consultation Paper, the
Authority had recommended that interest be paid on these deposits. This Order
has not done so for two reasons. One, for a large proportion of subscribers, i.e.
those making 1,000 metered calls bi-monthly and which account for above 70 per
cent of the total, the specified rental is much lower than that proposed in the

- Consultation Paper. Hence, there is already a considerable reduction in rentals
compared to the proposed rentals for these subscribers. Secondly, payment of
interests will impose substantial financial burden on the service providers. An
alternative way of providing financial return on deposits is to lower the price of
access or use for the subscriber. Such a policy has been adopted in the Order.

24, There are certain exceptions to the policy enunciated above:

- tanff forbearance has been specified regarding installation charge and deposit
for fixed line telephony using wireless in local loop technology. For this
technology, the installation charge could involve a higher cost than for other
technologies, and hence flexibility for the service provider. For deposits, the
flexibility is to help offer quick connections to those subscribers who wish to
get linked quickly, but such flexibility is provided in effect for only one year;

- tanff forbearance has been specified for deposits for STD/ISD calls. These
calls are likely to provide high revenues for service providers and they would
therefore not fix too high an amount for such deposits. In any event, the
deposits are also subject to reporting requirements and the possibility of
review by the Authority.

25.  The Authority recognizes that the above-mentioned safeguards could be diluted
by tariffs specified for items for which tariff forbearance has been specified.
However, the two safeguards, including the reporting requirement, will be used to
address any such situation.
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Peak hours/Qff-peak hours .

26.

27.

28.

29.

30.

31

32.

33.

The Authority has specified tariffs only for peak hours and not off-peak hours.
Thus, it is necessary also to clarify the duration and timing of peak and off-peak
hours.

In the Second Consultation Paper, for basic and cellular mobile services, the
Authority had proposed peak hours for 8 hours during a calendar day, leaving the
service providers free to decide the timings thereof. During consultations, basic
service providers sought at least 1! hours as peak hours for domestic long
distance calls (i.e. the present situation), and pointed out that at present the
duration of peak hours for international calls was 17 hours.  Cellular mobile
service providers asked for 12 hours as the duration of peak hours.

Based on these consultations and to foster higher usage, a total of 11 hours per
calendar day has been specified as peak hours for domestic long distance and
international calls, and for cellular mobile service.

In the case of domestic long distance, an exception is made for the first distance
slab, i.e. 0 to 50 kms., for which the call charge is same as for local calls. Service
providers have the option of not giving any off-peak hours for this distance slab,
similar to the situation for local calls.

Further, the service provider is givén flexibility to decide which hours of the day
will be treated as off-peak hours. Any such decision on the timings for peak
hours shall apply to all the distance slabs other than 0 to 50 kms.

For international calls also, the service provider has been provided with the
flexibility of choosing the timings of peak hours. In addition, the service provider
may have separate timings for peak hours for each of the three country categories
mentioned in the Schedule.

For domestic long distance (except distance slab 0 to 50 kms.) and international
calls, and for cellular mobile service, oftf-peak tariffs have to be provided for the

entire calendar day on Sundays, and on three national holidays, i.e. 26 January,
15% August, and _2"" October.

Tariffs for off-peak hours have to be less than the corresponding tariffs for peak -

hours. The exact level of such tariffs has been left to the service providers to
decide.
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C. ISSUES SPECIFIC TO SERVICE SECTORS

(1) Certain General Issues Relating to Basic Services (Excludi

34 In addition to the general issues mentioned above, certain matters were raised
regarding basic services (excluding ISDN) with a focus wider than any specific
tariff item These were: whether there is a need to re-balance tarffs for basic
services, affordability of the revised tariffs. and revenue implications for basic
service provider

(a). Whether there is a need to re-balance tariffs

35 Re-balancing of tariffs involves reducing tariffs which are above costs while
increasing those below costs Thus, re-balancing implies a reduction in the extent
of cross-subsidization within the basic services sector. Such a rationalization is
required as a condition precedent to conversion of a single operator system into a
multi-operator one. This was recognized, imser-alia, even in the initial phase of
the Authority’s consultations on telecom tariffs. The views expressed in these
consultations showed a consensus in favour of re-balancing tariffs for basic
services

36,  Subsequently. when specific proposals on re-balancing were made by the
Authority in its Second Consultation Paper, there were some who opposed any re-
balancing at present Several comments were in favour of re-balanced tariffs
provided improvements were made in the quality of service In this regard it is
worth noting that the Authority has commenced its consultation process on
quality of service parameters, and will in due time specity quality parameters and
the process for ensuring that they are implemented.

37 Those opposing re-balancing of tariffs for basic services did so mainly on four
grounds’

- If tanff re-balancing is required to address the situation of competition, it
should not be carried out because for some years there is unlikely to be any
competition in basic services,

- The DOT was earning hug,e surplus and this should be passed on in the form
of lower taritTs for all services. instead of re-balancing tarilts which involves
an increase In certain tarifls,

- The reduction in domestic long distance and international call charges
adversely affects revenue earnings.

- Re-balancing tariffs involves an increase in rentals, which makes it more
expensive for subscribers to join the network. This would in turn adversely
affect teledensity and growth of telecommunications in India.

38 The Authority has considered the pros and cons of undertaking tariff re-
balancing now. It came to the conclusion that tariff re-balancing cannot be
achieved in one step, and further that the first step in this regard cannot be
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postponed if the policy of introducing private service providers has to
succeed. In fact, the Authority believes that this should have been
undertaken even before introducing competition in this sector. The growth
and development of this sector will not be sustainable without this reform
(see below).

Presence of competition

39

40,

41.

According to the IXth Plan, the private sector is expected to provide more than 13
per cent of the DELs by 2001-2002. By 2006-2007, this share is expected to be
30 per cent. Even if the estimate of 13 per cent is an optimistic one, private sector
share of the DELs will not be insignificant. as shown below, with regard to
competitive pressure on the incumbent’s revenues and surplus.

The downwards pressure on revenues and surplus of the incumbent service
provider will be stronger when the long distance segment of basic services is
liberalized. In that situation, the long distance service provider will be
exclusively focusing on those subscribers providing relanvely high revenues and
surplus To address that situation and to sustain the viability of the established
basic service providers after liberalization of the long distance segment, it will be
necessary to further re-balance tariffs. '

Substantial competition for the incumbent’s market share is also envisaged in the
draft Telecom Policy 1999, which indicates- that competition to basic service
providers will arise not only from other basic service providers but also from
those providing other services (including, for instance, internet service providers).

Competition and possibility of maintaining high prices

42,

It is not possible to have healthy competition in any market and sustain prices
which are substantially above costs, such as India’s tariffs for long distance and
international calls. The practical consequence of such pricing regime will be to
draw the attention of the competitor towards weaning away subscribers making
such high priced calls, and hence to “cream skim’ the market. Such a likelihood
is particularly high when a very small subscriber base accounts for a large share
of call revenues. This is the situation in India, where 2.7 per cent of suscribers
account for 46 per cent of the call revenue, and 5.2 per cent subscribers account
for about 56 per cent of call revenue (see Table 1). The contribution of these
subscribers to surplus is likely to be even larger. This shows that the incumbent is
highly vulnerable to loss of these subscribers, and loss of these high revenue
subscribers to competitors will seriously affect network expansion.
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Table 1. Share of subscribers making total number of calls, 1996-97

Number of bi- | 0 1 to | 151 | 501 1,001 | 2,001 | 5,001 | Above | TOTAL

monthly 150 | to to to to to 10,000
metered calls 500 | 1,000 | 2,000 | 5,000 | 10,000

N

(a) Share of[42 1126|349 213 14 79 2.5 2.7 100
total

subscribers

making  calls
bi-monthly (%)

(b) Share of (O (07 |74 |10 11.6 134 |98 46.1 100

total
calls
subscriber
categories
given
(a) above (%)

metered
by the

n row

Source: DOT
Note: This i1s based on data from larue cities According to the DOT. the shares are
similar for a larger sample of subscribers.

43,

44,

45.

Addressing the potential loss of revenue and surplus base due to competition
requires reducing the charges for long distance and international calls. In any
event, if prices are flexible. competition for this “creamy layer” of subscribers
will involve a reduction in these tanffs. If the only tariff change is a reduction in
these tariffs, it will imply a loss of revenue and surplus base, mitigated to some
extent by the increase in.volume due to the price decline. Making up for the
revenue loss requires that certain other tariffs have to increase, i.e. those tariffs
which are below costs or are not high enough to attract competition from other
operators. This is the process of tariff re-balancing.

The need for tariff re-balancing arises also for another reason, namely, the
ongoing decline in the accounting rates applied to international calls. With
reduction in these rates, and the consequent fall in international call charges,
pressures will generate for making a compensating increase in local call charge
and/or rentals.

Two important considerations provide limits to any tanff re-balancing exercise,
namely, affordability of the revised tariffs, and the need to ensure that the revenue
base is not reduced so much that the development plans for the sector are
jeopardized. Both these limitations, addressed in greater detail below, influenced
the Authority’s decision in specifying tariffs in this Order. For example, even
after the full implementation of the new tariffs, the ratios of long distance and
international calls to local calls for India will remain very high in comparison to
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those prevailing in certain countries where substantial tariff re-balancing has
already taken place (see Table 2 below). *

Table 2, Ratip of upper end of charges for domestic long distance cglls and
interpational cally to local calls

Ratio of; India India | UK | Denmark | South Africa | Sweden

Present New '

Charge for 90 52 10 14 13; proposed 15

highest domestic (150, with to be

long distance call | five minute decreased to

to charge for three | local call) 4.5

minute local call

Charge for 180 101 20 36 NA 30

highest (300, with

international call five minute

charge to charge local call)

for three minute

local call

Source: Tables AIl.4 and AIL.25 of the Second Consultation Paper; and discussions with
the Telecom Regulator for South Africa.

(b).
46.

47.

48.

Affordability of Tariffs

Specified tariffs have been so devised as to mitigate the effect of adjustment,
in particular for low callers, and to continue giving an impetus_to increased
teledensity. In addition, the Authority would encourage greater promotion
of shared access to the network (including through franchisee EPABX),
greater promotion of the PCO network, and improving the quality of service
available to subscribers.

The Authority is of the considered opinion that the specified tariffs will not have
any adverse effect on affordability. A number of factors relevant in this context
have been mentioned earlier, In addition, since 1993, incomes have risen, and a
reduction in long distance call charge increases affordability, particularly for rural
subscribers and those using STD PCOs/VPTs. Furthermore, call charges under
this Order will remain unchanged (for local calls) or will decline (for STD/ISD)
during the next three years, while incomes will continue increasing. For more
than 70 per cent of the subscribers, i.e. those at present making up to 1,000 calls
bi-monthly, rentals will remain unchanged for the next three years. Affordability
will therefore improve for these subscribers during the next three years.

While it is clear from the above that affordability has increased for those using
STD PCOs/VPTs, for others an assessment of affordability requires a
consideration of the impact on the bills of subscribers, in comparison to their
incomes. However, certain complications are introduced in any such comparison
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because of the extension of local call area and due to this Order specifying that
local call charge will apply to STD calls up to a distance of 50 kms. These
changes imply that with an average call holding time less than three minutes, a
metered call after implementation of this Order will in all likelihood be
equivalent to more than one metered call under the present tariffs. For
example, previously one call of just less than three minutes for the distance
range 36 to 50 kms. counted as five local calls. With the revised tariffs, such
a call will be equivalent to only one local call.

Estimates of the Bills Dug to the New Tariffs

49.  Any comparison of the present bills and those arising due to the new tariffs must
also bear in mind the possibility of reducing expenditures for low users through
the option of shared access. In addition, the tanff policy under this Order
provides for a possibility of different taniff packages that can be used by the
service provider to address particular needs of certain low users. The Authority
has also kept in view the provision of high quality PCO services.

50.  The Tables below give certain illustrative monthly charge for two subscriber
categories, i.e , thase in rural areas currently paying the lowest rentals, and those
in metro areas.

Tabl nthl a For Rural Subscriber At Present Payin i
n Ren f Rs, 100

No. Of Metered | Equivalent to Present Monthly Charge ! Difference in

Calls Bi-Monthly | Number of Metered | Monthly With New Monthly Charge
Calls Per Day (First | Charge Tariffs
column divided by .
60) (Rs.) (Rs.) (Rs)

120 2.00 50 70 20

150 2.50 50 70 20

200 3.33 50 90 40

250 4.17 50 110 60

300 500 65 130 65

350 583 80 150 70

400 6.67 95 170 75

450 7.50 110 190 30

500 8.33 130 210 80

600 10.00 180 250 70

700 11.67 230 290 60

800 13.33 280 330 50

900 15.00 330 370 40

1000 16.67 380 410 30

2000 33.33 1,005 1,010 5

3000 50.00 1,705 1,610 - 95

4000 66.67 2,405 2,210 - 195

5000 83.33 3,105 2,810 - 295

Note: Impact of new tariffs on subscriber’s monthly charge is calculated under the
assumption that no long distance calls are being made. With such calls, the bill under
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new tanffs will be lower than shown in the Table. For general subscribers, i.e. those
making more than 1,000 metered calls bi- monthly, compared to the estimates in the
Table, monthly bills will be Rs. 25 more in second year and Rs. 50 more in the third year
of implementation. The charge above does not include service tax,

T 4. Mon harges For ro Subscribers
No. Of Metered | Equivalent to Present Monthly Charge | Difference in
Calls Bi-Monthly | Number of Metered | Monthly With New Monthly Charge
Calls Per Day (First | Charge Tariffs
column divided by
60) (Rs) (Rs.) (Rs)
120 2.00 190 250 60
150 250 190 265 S -
200 3.33 210 290 80
250 4.17 230 315 85
300 5.00 250 340 _ 90
400 6.67 290 350 100
450 - {7.50 310 415 105 .
500 8.33 330 440 110
| 600 10.00 380 490 ) 110
700 11.67 430 540 o
800 13.33 480 590 110
900 15.00 530 640 110
1000 16.67 580 690 . 110
2000 33.33 _ 1,205 1,290 85 .
3000 — 1'50.00 1,905 1,800 N
4000 66.67 2,605 2,490 - 115
- 5000 83.33 3,305 3,090 - 215

Note: Impact of new tariffs oh subscriber’s monthly charge is calculated under the
assumption that no long distance calls are being made. With such calls, the bill under
new tariffs will be lower than shown in the Table. For general subscribers, i.e. those
making more than 1,000 metered calls bi-monthly, compared to the estimates in the
Table, monthly bills will be Rs. 30 more in second year and Rs 80 ti6re in the third year
of implementation. The tharge above does not include service tax.

5. As expected in a tariff re-balancing exercise with high long distance and
international call charges and low rentajs and local call charges, subscribers
making fewer number of metered calls experience an increase in bills and
subscribers making larger number of calls, reduction in their bills.

52 The above estimates of monthly bills due to new tariffs can be considered
together with the estimates of the proportion of households which €an afford
specific levels of monthly expenditure on telecom. These are given in the next
section, where the data and analysis suggests that, for example, 42 per cent of
rural households will likely be in a position to afford making up to 300 calls bi-
monthly (or 150 calls monthly). And these calls are in effect larger in number
than the equivalent number of calls in the previous situation because of the
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extension in local call area and reduction in long distance call charges.
Similarly, in the metro area, 37 per cent of the households are likely to be able to
afford a telephone, and about 17 per cent likely to be able to afford up to 400 calls
bi-monthly (or 200 calls monthly). Since incomes will keep increasing during the
next three years but tariffs for these households will remain unchanged, a larger
proportion will be able to afford these number of calls. This suggests that with a
present teledensity of 2 per hundred in India, there is likely to be adequate
demand for basic services under the new tariff regime.

Income Leyels of H 1ds

53.  Affordability of telecom tariffs depends on income levels, the proportion of
income normally spent on telecom (ie. income “available” for spending on
telecom), and the amount of monthly charges in comparison with the income
“available” for spending on telecom.

54.  The National Council for Applied Economic Research (NCAER) has conducted a
survey which, inter-alia, covers changes in Indian rural and urban household
incomes over time. This survey brings out that there has been a substantial
increase in household incomes over time, both for urban and rural households.
The survey also gives information on the proportion of total households with
different income levels.

Table 5, Average Annual Growth of the Household Membership of Different
Income Categories, 1992-93 to 1995-96

Category of Monthly Income at | Average Annual Growth Rate Average Annual Growth Rate

1995-96 prices of Urban Households of Rural Households (%)
(%)

Up to Rs. 2.083 per month -7.03 % -3.03%

From Rs. 2,083 to Rs. 1,166 per | + 5.46 % +10.22%

month

From Rs. 4,166 1o Rs. 6,416 per +11.96 % +3.11%

month ‘

From Rs. 6. 416 10 Rs 8833 per +11.90 % +12.25%

month

Above Rs. 8.833 per month +18.22 % + 15.68 %

Source: From Table 3.3 of I. Natarajan, 1998, India Market Demographics Report, 1998,
NCAER, New Delhi.

55.  The income levels in the NCAER analysis are in terms of 1995-96 prices. To
obtain a more accurate current picture with regard to affordability of tanffs, these
levels need to be adjusted by a factor showing an increase in nominal income for
1998-99 or 1999-2000. We consider here a factor of about 25 per cent (an
underestimate) to get the equivalent income levels in terms of 1998-99 prices.
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Table 6, Proportion of Houscholds in Urban and Rural Areas in_ Different

Income Groups, 1998-99 -

Monthly income levels (Rs.. | Proportion of urban houscholds in | Proportion of rural houscholds in |
cstimated 1998-99 prices ) the income levels (%) the income level (%)

Up to Rs. 2.600 per month 279 % 572 %

From Rs. 2.600 1o Rs. 5.200 per | 34.9 % 290 % 1
month :

From Rs. 5.200 to Rs. 8.000 per | 203 % 86Y%

month —
From Rs. 8.000 to Rs. 11.000 per | 9.6 % 1%

moith

Above Rs. 11.000 per month 73% 20%

Sourge: Based on Table 3.2 of 1. Natarajan, 1998, India Market Demographics ReporLd
1998, NCAER., New Delhi.

56.

The income levels for different household categories in the Table above are
estimated for 1998-99 prices. but the share of households for these income levels
are those for the year 1995-96. Since incomes have been increasing over time. the
actual share of households in higher income slabs will be more than the shares
depicted in the Table This underestimation of the share of households in higher
income groups would increase if we consider the income levels in terms of 1999-
2000 prices, i.e. in terms of the prices in the first year of implementation of the
new tariffs.

Affordable Monthly Bills Calgulated on the Basis of Share of Income Spent on Telecom

57

To get a better idea about affordability, income levels have to be combined with
the proportion of income spent on telecom. Specific information on this aspect is
not available for India. The International Telecommunications Union has
estimated that on average households spend 5 per cent of their incomes on
telecom in developing countries (see for example, page 36 of ITU. “World
Telecommunication Development Report 1998™). This provides us with a basis to
calculate the amount of monthly expenditure on telecom by the income categories
given above. Alternatively, five per cent of the monthly income levels in the
Table above shows the amount of monthly bills that households with the above
income levels are likely to find affordable (see Table below for this estimate).
However, since income levels are increasing, the estimates of households with
capacity to pay specified levels of monthly telecom bills are likely to be under-
estimates of the situation in 1999-2000.
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evels of monthly telecom hitl

Monthly Telecom Billss (Rs., | Share of urban houscholds with | Share of rural houscholds with
1999-2000 estimates) estimated capacity to0 payv the | estimated capacity to pay the |

monthly bill (%) monthiv bill (2%) |
Up to Rs. 130 per month 279% 572% j
From Rs. 130 to Rs. 260 per | 34.9% 29 0% i
month :
From Rs. 260 to Rs. 400 per | 203 % 8.6 % ;
month !
From Rs. 400 to Rs. 550 per | 9.6 % 3 1% R
month ;
Above Rs. 550 per month 7.3 % 2.0% !

58. At present, total teledensity in India is estimated at 2 per hundred, while that of
the rural areas is about 0.4 per hundred. Taking average household size into
consideration, the above estimates and the bills arising from the new tariffs
suggests that there is likely to be more than adequate demand for the telephone
service provided at present and planned for the near future.

(c). Revenue implications of the specified tarj

59 With regard to revenue implications, there were two dominant views expressed in
various comments. One, expressed by service operators, most importantly the
DOT. was that there will be a decline in revenues due to the tariffs that were
proposed by the Authority. The other view, expressed mainly by consumers, was
that there should be a decrease in revenues of the DOT because it had a high
surplus and some of it should be passed on to the subscribers. In contrast, the
DOT argued that in effect there is no surplus because all its funds are re-invested
to extend the network.

60. The Authority s of the view that one must distinguish between a surplus and its
use. Thus, the DOT has a particular surplus, which it then utilizes for specified
expenses. The Authority recognizes that the DOT has to play a major role in the
development of India’s telecom network , and it should have sufficient resources
for that purpose. According to the Authority’s estimates of the effect of new
taniffs, resources available with the DOT will be sufficient to finance, without
resort to excessive market borrowing, their expansion programmes which are
envisaged in the Perspective Plan for the years 1997-98 to 2000-2007 (see below
for details).
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61

Before considering the effect of new tarifls on DOT’s revenues, it is necessary to
consider the estimates of DOT anticipated revenues 1f prevailing tarifts were to
continue for the next three years These amounts are estimated as lollows. using
assumptions similar to those underlying the DOT’s calculations provided to the
TRAI

Table 8. Projected Revenues for DOT Under Prevailing Tarifls (i.e. Current
Tariffs Being Maintained Also for Next Three Years)

Year > 1999-2000 | 20002001 __l_i&)l_-_z_(_)p_:______ -

Projected Revenues ‘

(Rs. Crore)=> 2308123 2701917 [ 31.463 35

Comparison of DOT’s and TRAI's estimates of revenue implications of the new tariffs

62

63.

The DOT has provided the Authority with its estimate of the revenue implications
of the new tariffs for the next three years These estimatcs are based on the
premise that the decrease in tariffs for domestic long distance and international
calls will not result in any increase in the volume of these cails.  Such an
assumption tantamounts to suggesung that the Indian subscribers is price
insensitive, even when the extent of tariff decline is substantial  Though there is
no direct evidence of the price response of Indian subscribers, therc is some
anecdotal evidence which suguests that the volume response to price decline will
be substantial In fact. even the DOT in its presentation before the Standing
Committee had acknowledged that there may be a volume increase of 10 to 25 per
cent due to the decline in tariffs proposed by the Authority In specific, the
Report of the Standing Committec states at paragraph 16 that'

“The Committee desired to know the basis for this optimism  In reply
representative of the DOT stated in evidence that Demand cannot rise
hundred per cent Tariifs have been reduced by 50 per cent. In order to
stay at the same level of revenues, demand must rise by hundred percent
or more which is not possible  Demand may rise only about 10 to 25
percent” (emphasis added)

The Authority is of the view that volume of STD/ISD calls is likely to increase by
at least 10 to 25 per cent, if not more, when tanff reductions for these calls come
into effect Thercfore. though the Authoritv’s estimates of revenue implications
given below include the scenario of no volume change, the relevant estimates to
be considered arc those with 10 per cent increase in volume of lony distance and
international calls n the first year of tantt reform, and 25 per cent volume
increase in subsequent yvears

795 GIWY—10A
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DOT’s and TRAI's Calculations of the Revenue Implications for DOT

Table 9.
DOT’s TRALI's TRAl's estimate (| TRAI's estimate
estimate  of | estimate _with | with 10 per cent | with 25 per cent
revenue no_change in | increase in | increase in
response __to | volume of | yolume of STD ! volume of STD
new tariffs traffic in ) and ISD traffic in | and ISD traffic
response to | response _10 | in__respgonse to
' (Rs. Crore) tariff ___ decline | decling _in__their | decline in their
for STD and | tariffs tariffs
ISD calls (Rs. Crore) (Rs. Crorg)
. (Rs. Crore)
Increase in
revenue from
rentals | I S e
1999-2000 _J 1275813 | 1,43240 [ 1,432.40
2000-2001 i83703  [1961125 191125 191125
_2001-2002 2,355 30 | 2.49113 | 249113 | 2,491.13
Revenue  change
for local call
| calculated on the |
basis of change of ! |
overall average .
prwe 00000 . L
| 1999-2000 - 25382 -26463 1 -206463
20002001 | -29696 1-30960 - 509 60 - 309.60
| 2001-2002 233451 [-35008 2359 18 35918
Additional ]
revenue from
calls that exceed
more than three
minute pulse
1 (109 % of total
_local calls) R L
{1999-2000 37431 60018 60018
200020001 [67190  [70216 | 70216 702.16
2001-2002 (77950 __ [81460  _ |814.60 _ 814 60
Additional :
revenue from |
i reduced free call
L allowance o
P__IL)QQ-ZOOO_____ | 375.55 362 .81 362.81
| 2000-2001 _F@Q_._O_!_ o 427.37 42737 42737
| 2001-2002 51208 _ ] 500.36 500 36 500 36

795 GI/99-—10h
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Revenue change o

for domestic long

distance

1999-2000 | -2,050.14 -2,265 07 -1,444 56 N

2000-2001 | -4,038.08 -4 193.25 | -3387715 0 1-2,17905

2001-2002 | -5.820.40 -5,939 44 -5 11251 -3.871 12

Revenue change | !

for international |

calls \ | _ S Y

1999-2000 - 646 95 -683 11 ~4583. 11 ! B

2000-2001 [ -1,24766 127083 | -1,048 80 [ -714.83 ]
| 2001-2002 | -1,975 .88 -1,983.52 -1.776.52 L1465 52

TOTAL OF |

ABOVE o | ; o

1999-2000 - 72524 - 81742 1 233.09 -

2000-2001 -2.643 85 1-2,732.90 l -1,705 42 L~ 16270 )

2001-2002 | 446391 -4.476 05 | -3,441 62 -1.889.73

TOTAL OF } i

DOT'S : | |

ESTIMATE |

INCLUDING !

LEASED LINES | |

REVENUE o j
| 1999-2000 -1,075 24 NA NA NA |

2000-2001 -3,067.69 NA NA NA

2001-2002 | -5,006.75 NA NA NA ]

Notes

(1) NA = Not Applicable for reasons given below:

(i1) DOT’s estimates of rentals do not mclude any “commercial user subscribers™,
while TRAI's estimates include them  The share of commercial users subscribers
does not affect the estimates in the third year, te. m year 2001-2002  For the
other two vyears, if there were no business subscribers. the revenues would
decrease, respectively by Rs 137 51 crores in 1999-2000, and Rs 92 12 crores n
2000-2001,

(1) For domestic long distance calls, DOT s estimate does not explicitly mclude any

revenue implication of altering the last off-peak pulse rate from one-fourth to
one-third. The TRAI estimate includes it on the basis that during discussions
with DOT, it had been mutually agreed that such a change would be taking place

64. The Table above shows that without considering leased line revenues. the
estimates provided by the DOT correspond closely to the aggregate ctiect
calculated by the Authority under the assumptton that a price decline for long
distance and international calls will have no impact on volume of calls Such an
assumption is, however, not correct and revenue implications have to be seen on
the basis of some estimate of volume response  As explained above, we do this
for a range of 10 per cent for the first year, and 25 per cent for the next two years
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65. The Authority does not share the DOT s perception of revenue loss for leased
lines. 1t is the view of the Authority that the significant price decline for leased
lines will give rise to a greatly enhanced demand for this service, which will more
than compensate for the price reduction. At any rate, any alleged revenue loss
from leased lines cannot be sought to be made good from increased tanffs for
basic services,

66 This conclusion is further strengthened by the fact that the Authority’s estimates
above are likely to show a lower positive effect on revenues than is likely to be
the position because’

- With an increase in the local call area and rise in the use of internet, the share
of local calls in total metered calls will increase Both the higher share of
local calls. and the increase in calls of more than 3 minute duration due to
internet use. will imply lower revenue loss than calculated in the Table above:,
The off peak rates might not be half and one-third as at present but higher,
The Authority expects a greater surge in telephone use than that considered
above. This will be due to greater flexibility provided to service providers and
greater expansion of PCOs for the public which does not have access to
DELs.

The revenue estimates are calculated on the basis of constant revenues per
DEL However. there is now a tendency towards a reduction in revenues per
DEL because. inrer-ahia. the additional DELs are being used less intensively
than average. Factoring this aspect in the calculations would imply a lower
estimate of the revenue loss than is shown in the Table above:

A major point that is missed in the estimates of revenue impact is that re-
balancing of tariffs would result in the DOT losing lower amounts of revenues
when they lose their high paving subscribers to competitors

67 The discussion above suggests that.
- In the first year of new tariffs, there is likely to be a surplus for the service
provider.
- In the second year. there might be a surplus or a small deficit;
- In the third vyear, the reduction in DOT revenues might be about 3 to 5 per
cent.

Adequacy Of the DOT Revenues With New Tarits

68.  If the requirement of revenue for any investment is lower than otherwise
estimated, this is equivalent to an increase in revenue available for that
expenditure.

69. The reason for DOT’s concern that its revenues should not decrease significantly
is that it needs these revenues (and surpluses) to meet the plan targets for
expanding the network In this context, it is noteworthy that an amount of Rs
49,362 on a per DEL basis was estimated as revenue requirement for the ten year
Perspective Plan (see, for example, paragraph 13 of the Report of the Standing
Committee). Later, for the 1Xth Plan, this amount was Rs. 45.000. A closer
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consideration of the data shows Rs. 43,000 as the per DEL revenue requirement to

meet the plan outlay during the five year period up to 2001-2002

In contrast to

these estimates, the actual annual capital expenditure per new DEL added by

DOT/MTNL is given in the Table below

Table 10. DOT/MTNL's annual capital expenditure per new DEL added
(Year >  [1991-92  [1992-93  [1993-94 [1994-95 [1995-96 [ 1996-97 |
Amount l i
(Rs.
Thousand) l
> | 462 46.7 454 385 376 328

Source: DOT, Annual Report 1997-98.

70. The actual annual capital expenditure per additional DEL was as low as about Rs.
33,000 in 1996-97. This is drastically below the figure of Rs. 43,000 mentioned
above, which implies a large saving of costs (and hence of revenues required)
even if we consider the annual capital expenditure per additional DEL for the year
1995-96. Hence, if we take Rs. 38,000 instead of Rs. 43,000 as the revenue
required on a per DEL basis, and combine this reduction in investment
requirement for the proposed number of additional DELs to be installed by the
DOT during each of the next three years, we obtain a reduction in revenue
requirements for DOT ranging between Rs. 1,850 crore to Rs. 2.250 crore.
Adjusting the revenue implications given above by these amounts shows that in
the first year there is excess revenue even it volume does not change in response
to price decline for STD/ISD. in the second year there is excess revenue if volume
response is 10 per cent, and in the third year such excess revenue arises with a
volume response of 25 per cent The excess revenue would be even higher if the
revenue requirements were taken as Rs 33,000, i.e. the amount of actual capital

expenditure per additional DEL 1n 1996-97

71. The Authority considers the scenarios with lower revenue requirements as very
plausible, and is therefore of the opinion that the DOT will have adequate
resources to fund its expansion plans after the new tanffs are implemented. And
this would be so after the DOT has met ail its investment requirements in rural
areas, even under operational cost conditions that are likely to be less
advantageous than those for the private sector. The Authority has noted that the
revenue requirements to cover the expansions of larger network. which constitute
a significant share of the total, will be steadily going down.

Revenue implications for

her basic service vi

rs

72.  The Association of Basic Service Operators (ABT(O) had provided certain
estimates for cost-based tariffs, they had calculated a cost based tariff of Rs. 2.38
to Rs. 2.97 per call. However, with these estimates, the cost based average tariffs
for long distance and international calls would be much lower than those
estimated in the Second Consultation Paper. The Authority is of the view that the
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ABTO’s estimate gives an over-estimate of the cost based charge for local calls.
Even otherwise. in effect, the ABTO submission shows a larger extent of tariff re-
balancing than is embodied in the tarffs in this Order, or in the proposals
contained in the Second Consultation Paper. - The Authority 1s of the opinion that
the private sector will continue to be viable under the new tariff regime

A general review by the Authority after one year

73. The Authority has decided that it will monitor the situation in regard to
revenues and traffic and, if necessary, intervene provided the actual sitvation
differs substantially from the expectations assumed in this exercise.

(2) Items Addressed in Various Schedules
1. Items Addressed in Schedule | : Basic Services (Other than ISDN)

Rural/Urban Subscribers, and Low User Subscribers and Others

74. The Second Consultation Paper had distinguished between rural and urban
subscribers with respect to rentals but not for call charges or free calls. The Order
extends the distinction to include also call charges for those subscribers making
up to 1,000 metered calls bi-monthly. In addition, the prevailing registration and
installation charges as ceilings ensure that these conditions of the present rural
package continue to apply. Further, a higher free call allowance is provided for
rural subscribers than for urban subscribers. This is mainly to smoothen the
extent of adjustment required for rural subscribers, and to provide them with
relatively higher concessions for access to and use of the tclecom services

75. The objective of reducing the adjustment burden for subscribers in general is one
of the reasons for the Authority creating the category of “low user subscribers™,
and providing them with both a lower rental and call charge. The coverage of
“low user subscribers”, i.e. those making up to 1,000 calls bi-monthly, 1s an
attempt to address another objective that was emphasized by many during the
consultanions. 1 e separation of the group of residential subscribers and business
subscribers

76 The Authority had consulted on (and had expressed a need to establish) a category
for business subscribers. The normal methodology would be to charge a higher
rental but a lower call charge for such subscribers in comparison to residential
subscribers  With the Order giving flexibility to the service provider to offer
alternative tariff packages, the service provider is free to provide any business
tariff package with higher rentals and lower call charges If service providers so
desire, they are free to provide the existing tarifts as an alternative package to low
end subscribers

77 In addition to the flextbility mentioned above, the Authorny has decided to
provide for a tanff package tor business subscribers under the category
“Commercial users subscribers”™. The rules for classifying subscribers as
commercial user subscribers will be laid down by the Authorty after a
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78.

79

consultation process to consider the various issues involved. In the interim,
commercial subscribers will be those who opt for the rental category specified for
this category

“General user subscribers’ is another category specified by the Authority. This
category is at present distinct from of that of commercial user subscribers only in
the first two years of implementation, i.e during Aprnl 1999 to March 2001.
Further, in the first year of implementation 1t coincides with the category “low
users subscribers” subscribers. so that there is easier adjustment to the specified
rental increases for these subscribers

Since the subscriber categories “low uscr subscriber” and ‘“general user
subscriber” are defined in terms of number of metered calls, it is possible that a
particular subscriber might be part of more than one category during any year.
However, this problem doces not arise in the first year of implementation because,
as mentioned above, these two categorics are in effect combined during that
period The procedures for addressing this problem will be decided later this
year $0 that the issue can be adequately dealt with when it becomes relevant
after 31 March, 2000

Rentals

80

81

Though the rentals proposed i the Second Consultation paper were not cost
based they were commonly perceived to be as such. In its proposals, the
Authority had rejected cost based cstimates of rentals on the ground that they
were very high. Instead, rentals were proposed in general by increasing the levels
prevailing in 1993 to account for the inflation rate and some of the real income
increase since then  The consequent rentals proposed by the Authority were
substantially below the cost based rentals. mainily with the objective of making
them affordable.

The issue of affordability of rentals has already becn discussed in above  This
aspect was widely emphasized during the Authority’s consultations. and rental
was onc of the issues emphasized in this regard. The Authority therefore has
devised a category of “low user subscribers™ with lower rentals for those with
relatively lower bills.  The increase in rentals for this category of subscribers
ranges between 30 to 40 per cent for most subscribers  These rentals have been
increased after 1993, and they will remain unchanged for the three vear period |
April, 1999 to 31 March, 2002, About 70 per cent of subscribers will not have any
increase in rentals after the first year because they will be low users.

Since the constraint of affordability is not as binding for business subscribers.
rentals for commercial user subscribers have been fixed at the levels proposed in
the Second Consultation Paper. For others. i.¢ general user subscribers. a
transition to the proposed rental has been provided In year 1999.2000, rentals tor
general users are the same as for low users. They will increase in the second and
third year towards the levels which were proposed as rentals in the Second
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Consultation Paper. It should be noted that general subscribers are those making
more than 1.000 metered calls bi-monthly and are among the upper 30 per cent of
the subscribers in terms of their bills These subscribers have a greater capacity to
bear the increase in rentals. For example, with the above-mentioned statistic that
on average five per cent of income is spent on telecom, income levels for general
user subscribers in metro areas would be above Rs, 13,800 per month, and in rural
areas above Rs 8,200 per month

83. With regards to the cost basis for rentals, one comment was that the basis
constdered in the Second Consultation Paper for costs was an over-cstimate. It
was stated that the relevant capital base to be considered for costs was that
for the local loop., and not the whole local network as considered in the
Second Consultation Paper. The Authority is continuing to look inte which
network elements should be taken into account to determine the cost basis
for rentals. With a lower capital cost base, there is also a need to take
account of a portion of the operating costs in the relevant cost base for
rentals. That too is a matter for further consideration by the Authority, and
will also be a part of the analysis regarding cost based access charges. 1t is
worth recalling that the rentals specified (or earlier proposed) by the
Authority were much less than the amounts derived on its estimate of the
relevant cost hase.

Rentals for PBX, PABX and EPABX

84, Three categories have been considered for PBX, PABX and EPABX. Rentals for
both-ways and outgoing junctions taken by franchisces of Group PBX. PABX or
EPAX has been specified to be ceilings equal to the rentals for commercial user
subscribers. A minimum reduction of Rs 50 per month has been specified for
incoming junctions For extensions taken by users, rental of Rs 125 monthly has
been prescribed, thus providing a possibility to have cheaper access than for the
higher rental categories for DELs  The schedule also specifies that in addition to
service providers, franchisces will be allowed to give alternative tantf packages to
extension users,

85.  Rentals for both-ways and outgoing junctions for Subscriber Owned, and Service
Provider Owned, Group PBX. PABX and EPABX have been specified as ceilings
equal to the highest cost based rentals calculated 1n the Second Consultation
Paper A minimum reduction of Rs 50 per month has been specified for
incoming junctions For Service Provider owned PBX, PABX and EPABX
exchanges, the Authority has forborne with regard to rentals and installation
charges for those exchanges. In the Authority’s view, the present tariffs for
these two items are high, and further study and consultation are needed to
decide on revised tariffs for them. This will' be done later this year.

Pulse Rate and Call Charge for Local Calls
86 The Sccond Consultation Paper had proposed a ceiling tariff of Rs 1.30 per
metered call  This was based on the information available earlier that the share of
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88,

89
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local calls in total metered calls was close to 25 per cent and the holdiny time for
local calls was 2 5 minutes. Further information recetved from the DOT during
the consultation process showed that the share of local calls in total 1s closer to 30
per cent. and the holding timc is less than 3 minutes and may not be less than 2.5
minutes.

The Second Consultation Paper’s proposal of 3 minute pulse for local calls 1s now
specified in the schedule as the pulse rate for local calls

Further. as mentioned in the Second Consultation Paper, the Authority intends to
introduce a pulsc rate of 60 seconds for local calls after two years. together with
the corresponding reductions in pulse rates {or long distance calls and the call
charge per pulse,

On the basis of the operational costs allocated to local calls in the Second
Consultation Paper and 30 per cent as the share of local calls 1n total, the cost ot'a
three minute local call (without margin) 1s as follows

- Rs. 08610 Rs 093 1faverage holding time of local calls is 3 minutes;

- Rs 0.92t0 Re [ 00 il average holding time for iocal calls is 2.8 minutes;

- Rs 1.03toRs 112 ifaverage holding time of local calls 1s 2 5 minutes

The Authority has specitied three different charges per metered call

- For the first 500 metered calls per month in a billing cycle. Rs 080 per
metered call for rural subscribers:

- For the first 500 metered calls per month in a billing cyclie, Re 100 per
metered call for urban subscribers.

- For more than 500 metered calls per month n a billing cyele, Rs 1 20 per
metered call for both rural and urban subscribers

The call charge for the first 500 metered calls per month in a billing cycle for
rural subscribers is less than the lowest estimated cost based charge without any
margin,  The corresponding call charge for urban subscribers (again without
margin or with a small margin) is equivalent to that estimated with average call
holding time of 2.8 minutes With a call holding time of 2 5 minutes, this tarift
would be below cost

For calls in addition to the first 500 metered calls per month n a billing cycle, a
margin of 20 per cent has been provided above the upper limit of the cost based
charge with holding time of 2 8 minutes. This also provides a margin on the
upper limit of cost cased charge (Rs. 1.12) estimated for average holding time of
2.5 minutes.

Call charge for PBX, PABX, EPABX, and PCOs/VPTs

93,

A call charge of Rs 120 has also been specified for calls from PBX, PABX,
EPABX and STD PCOs/VPTs.
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94.  The Second Consultation Paper had suggested a lower call charge for rural PCOs
in comparison to urban PCOs. The comments on this issue suggested the
Authority not to have dis-similar cali charges for rural and urban STD PCOs,
because otherwise there will be increasing instances of tariff bypass through call
forwarding from rural PCOs. The Authority has therefore specified the same
tariff for PCOs in both urban and rural areas, i.e. Rs. 1.20 per metered call. In the
case of STD/ISD calls from PCOs, an additional charge of Rs. 2 per call
(irrespective of duration) is specified as service charge collected by the PCO
operator, similar to the prevailing situation.

95.  In contrast to the situation for STD/ISD calls, the Authority has specified different
tariffs for local calls from rural and urban PCOs/VPTs. The tariff from rural areas
will continue to be Re. 1 per metered call, with the pulse duration being 3
minutes. For urban areas, Rs. 1.20 per metered call is specified for a pulse rate of
three minutes.

96.  Together with a reduction of local call charge from the proposed Rs. 1.30 to Rs
1.20, the Authority has reduced the charge for coin collection boxes (CCBs) from
the proposed Rs. 2 per three minute call to Re: 1 per three minute call. This is in
line with the lower call charge for urban subscribers, and the constraint of the coin
unit to be used for CCBs.

97. A number of other issues were raised during the consultation process with regard
to PCOs. These include, for example, commissions, additional lines for
PCOs/VPTs, quality of service, license fee, and allotment of PCOs/VPTs The
Authority will deal with these issues separately.

Domestic long distance call charge

08, In the Second Consultation Paper, there was a link between the proposed rentals
rand long distance and international call charges. The difference between cost
based rentals and the proposed rentals was added to the cost base for calculating
these charges. Using this methodology. the lower rentals now specified for low
user subscribers imply an increase in long distance and international charges.
Thus, the final levels specified for these tariffs are now slightly more than those
proposed earlier for most distance categories. In addition, the transition to these
levels has been made more gradual in the first year of implementation to address
the revenue implications that might arise on account of lower rental increases.
This latter change addresses the suggestions by service providers for a slower
implementation of tariff declines for domestic long distance and international
calis.

99.  Service providers had strongly argued for retaining the distance slab of “Above
1,000 kms.” The Authority has at present decided to maintain this slab because it
makes it possible to achieve a smoother implementation of the reduced tariffs for
long distance. Retaining this distance slab implies a separate distance slab of
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100.

101.

“Above 500 to 1,000 kms.” with a tanff lower than the tanff ceiling that was
proposed for the combined distance slab of “Above 500 kms.™

There was also a suggestion to retain the distance slab of “36 to 50 kms ™ The
Authority has decided not to alter its imtial proposal of having the first distance
slab of 0 to 50 kms., and of applying to this slab an STD tariff same as for a local
call. This STD tanff policy brings the distance based tariffs more in line with the
tariffs arising after the extension of the local area to become co-terminus with the
SDCA. In other words, it makes the application of the Order extending the local
area to SDCA more consistent with a distance based charging principle,

The Authority will closely monitor the developments with regard to domestic
long distance and international calls. The information will provide a basis
for any further policy responses of the Authority in this context, including
the tariffs and interconnection charges that should apply for preparing for
any liberalization in the long distance segment of the market.

International call charge

102.

For reasons similar to those mentioned for domestic long distance calls, tariffs for
international call charges have also been increased slightly, and their pace of
implementation has been made slower than that proposed earlier tor the first year

As in the case of the proposal in the Second Consultation Paper, tarifTs for calls to
SAARC and other neighbouring countries are the same as those for the highest
distance slab 1n the case of domestic long distance calls.

Charge for manual trunk calls (domestic)

103.

104,

105.

Comments received by the Authority argued for a fixed charge (e g Rs 5), plus

an additional charge calculated for units of three minutes each. The Authority has

considered three different categories of trunk calls:

- ordinary booked calls;

- other booked calls with spccial features such as demand calls, lightning calls,
person to person calls, etc '

The first category of calls is treated analogous to subscriber trunk dialed calls,
with the difference that they should be charged some additional amount because
of the use of an operator to assist in making the calls The additional amount
specified for these calls is in two parts. One part is a fixed charge of Rs 5 per
call. The other gives a minimum duration and charge for a call. For the latter, the
Authority has specified that the charge be the same as for a subscriber trunk
dialed call, but the call be charged in units of one minute. Thus, the minimum
charge will be Rs. 5 plus the STD charge for a one minute call. For calls more
than one minute duration, the time period for charging will be calculated in
discrete units of one minute each

The prevailing booked trunk call tariffs are lower than the tanff for a three minute
STD call for certain prevailing call charges. With a decline in tariffs for STD
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calls, there should be a decline also in booked trunk call charges. This would also
encourage the use of such calls by the large number of subscribers which have not
taken STD facilities on their DELs. The Authoritv has reduced the minimum
duration for charging booked trunk calls from three minutes to one minute not
only to reduce the mimimum call charge but also to give greater flexibility to the
users in making these calls

[06  For other hooked calls, such as demand calls, lightning calls, etc , the Authority
has forborne with regard to tariffs.

107. The service providers will have to maintain a Table of charges for trunk
calls. Users, including potential users, will have the right to see this Table
when required by them.

Charge for operator assisted international calls

108.  The basis for taniffs specified for operator assisted international calls is the same
as for domestic calls, i.e. Rs. 5 plus the ISD call charge as appropriate, with the
ISD charge being levied for discrete units of one minute each. )

109, The Authority has forborne with respect to the other types of international calls
dialed using operator assistance, such as demand calls, lightening calls, etc.

110. The service providers will have to maintain a Table of charges for operator
assisted international calls. Users, including potential users, will have the
right to see this table when required by them.

Free call allowance

I1l  The Second Consultation Paper had proposed a free call allowance of 120
metered calls bi-monthly, or 60 calls monthly This was done by providing
double the average number of metered calls made per day by subscribers making
up to 150 calls bi-monthly

112 There was a strong body of opinion that the number of free calls should not be
reduced, in particular for rural subscribers However, with the extension of the
local area to coincide with the SDCA, and a reduction in long distance call
charges. each metered call after the new tariff is equivalent to more than one
metered call prior to these tariffs  This would be particularly true of the rural area
where a larger portion of total calls are long distance calls. Thus for example, a
call just below three minutes duration to the relevant distance of 36 to 50 kms.
would have counted as five metered calls earlier, it is equivalent to only one call
after implementation of the new tariffs Moreover, the overall impact of any
reduction in free calls has to be seen in terms of affordability, an issue which has
already been addressed earlier.

113.  Thus. for urban subscribers. the Authority has maintained its proposal on free
calls, and has specificd a free call allowance of 60 metered calls per month of the
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114.

billing cycle. For rural subscribers, in view of the larger share of long distance
calls in total, and that the present free call allowance is much larger (250 metered
calls bi-monthly), the Authority has decided to provide 75 metered calls per
month of the billing cycle.

For all subscribers linked to PBX, PABX and EPABX, the Authority has not
given any free call allowance. It must be borne in mind, however, that for these
as well as for subscribers to DELSs, alternative packages can be devised by service
providers to give different combinations of rentals, call charges and free calls

Billing cycle, fascimile, and other matters relevant for tariffs not specifically addressed in

115,

Il.

the Schedule

For all these matters, the Authority has decided for forbearance. The reason for
forbearing with regard to billing period is that different service providers and
subscribers may desire billing periods different from the present bi-monthly
period used by the DOT  All these matters, however, will be subject to the
reporting requirement and the Authority will intervene if there is any necessity for
doing so

Items Addressed in Schedule 1I: Cellular Mobile Telecom Service (CMTS)

Introduction

116

117.

118.

115.

The existing tariff regime for cellular services, which is uniform across circle and
metro operations, specifies prices in terms of ceilings. A conspicuous feature of
the cellular market at present is the relatively low access charge (i e monthly
rental) and a comparatively high usage charge The maximum price that operators
may charge for access 1s set at Rs 156 per month For the three time categories,
peak, standard and off-peak specified in the licence conditions, maximum prices
for usage are set at Rs 16.80/8 40/4.20 per minute respectively

Empirical evidence on the cellular market suggests that the low monthly rental of
Rs. 156 has allowed “easy” access to the cellular service, while the relatively high
usage charge does not promote its usage The price package thus obtainable
attracts several subscribers who do not spend a large amount on the cellular
service,

To a certain extent, operators have been able to circumvent the low access charge
by way of tariff plans that charge a higher fixed fee, generally in addition to the
monthly rental. It is likely that subscribers to these tariff plans will be those who
in any case are the moderate to high users of the service. Thus the ceiling of
Rs.156 could, and according to many operators and commentators does, result in
a group of subscribers who are a “net cost™ to the operator

At any given time, each operator generally has more than one tariff plan on offer.
A careful examination of various tariff plans reveals that free airtime comes
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“bundled” with membership fee, and the amount of free airtime varies:positively
with the membership fee of the plan.

120.  For calls originating from the cellular network and terminating on the fixed one,
the subscriber. in addition to the air time charge, pays call charges as applicable to
PSTN for local. STD or ISD For mobile to mobile calls within the same cellular
service area. only airtime charges are levied Within the existing taritf structure,
calls terminating on the cellular network have to be paid for and are subject to the
same price ceilings as outgoing calls.

121 At present. the security deposit is Rs. 3000 and the installation charges Rs. 1200.

Tariff Proposals

122, Against this backdrop, the Authority issued tariff proposals for CMTS in the
Second Consultation Paper on Telecom Pricing. Among the salient features of
the proposals were increases in the monthly ceiling of rental from Rs. 156 to Rs.
600 and a reduction in the highest airtime usage charge from Rs. 16.80 to Rs. 6
per minute.

123, The Second Consultation Paper showed that cost based tariff for circles taking
into account circle licence fee would result in unacceptably high tariff levels. As a
result, circle data was left out and the proposals were based on data of only the
metros. The cost basis for deriving the tanff for rental included capital expenses
and 50% of the licence fee The cost basis for deriving airtime charges included
operating expenses and 50% of the licence fee. Thus rental and airtime prices
included a 50;50 split of the licence fee into capital and operating expenses.

124, A move toward the Calling Party Pays (CPP) regime in line with international
practice was also proposed. In the proposals, fariff packages were allowed,
provided that prices offered as part of a tariff package could not exceed the
specified ceilings. In addition, a 45-day reporting requirement was proposed for
tariff changes that the CMTS operator desired to introduce in the market.

Summary of the main comments

125, Of the comments made on the proposals for cellular, an overwhelming majority
was from service providers and the Cellular Operators Association of India
(hereinafter COAI). Subscribers and Consumer Associations responded mainly to
the proposals for Basic Services. The response can be broadly summarised as

tollows:
125 1 Extension of the tariff arrived on the basis of metro data to circles not
justified

The approach of extending the metro data derived tariffs to circles is questionable
since there are large differences in the cost structure between circles and metros
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126.

Any decision regarding circle tariff must also take into account the high licence
fees payable, which crucially affects the viability of the service providers.

e flexjbility of

The 45-day reporting requirement for all tariff changes was perceived as being
restrictive. The service providers submitted that tariff changes could be filed with
the Authority within 3 days of introduction. Besides, it was stated that service
providers be allowed the freedom to offer alternative tariff packages, provided
that the package proposed by the Authority was always available to the
subscriber.

53 in he impl ion of the CP
Apart from the technical difficulty, service providers felt that implementing the
CPP regime along with the attendant tariffs would result in a revenue loss to the
service providers in the short term,

125.4 Revenue implications of certain proposals

Since the prime source of revenue for cellular operators is airtime, service
providers submitted that the highest rate for airtime use of Rs. 6 per minute is low
and would decrease revenues.

The Authority has given serious consideration to all the views expressed by
service providers with regard to the proposed regime for CMTS. In
addition, consumer interest has been kept in focus while deciding the tariffs
for cellular services. The prices for certain category of calls viz. mobile to
mobile long distance calls, which were not made explicit in the proposals, have
also been addressed.

Differentigl Tariff Regime

127.

128.

As has been mentioned above, circle data were left out and the proposals based on
data of only the metros. This was initially disputed by certain parties, who
preferred the existing regime to continue in the circles until further review of the
economics of circle cellulars. The COAL and the Industry have since had time to
evaluate TRAI's tariff proposals in detail and they too now support the
implementation of these tariffs for metros as well as circles

Although a differential tariff regime for metros and circles can be
theoretically conceived, the Authority, at present, favours a uniform tariff
regime across the Industry.
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Deposits and Installation charges

129. ' The prevailing charges as specified in the licence shall be the ceiling for Deposits
and Installation charges. With regard to STD and ISD deposits, the Authority has
decided to forbear (refer to the section on general issues for more details).

Standard Hours and Concessional Hours

130.  In the second Consultation paper, the Authority had proposed a classification
between peak and off-peak hours, with peak hours being subject to a ceiling of
eight hours in a calendar day It has now been decided to adopt a different
nomenclature for categorisation of hours for CMTS. Instead of peak and off-
peak hours, the categorisation for tariff setting purpose shall be Standard
and Concessional hours respectively. Moreover, to allow the CMTS operator
more flexibility in pricing, the Authority has also decided to increase the number
of Standard hours (which ¢orrespond to peak hours in the Second Congultation
Paper) from eight to eleven.

131, The CMTS operator shall also have flexibility in determining the timing of
standard and congessional hours provided that standard hours do not exceed
eleven in a calendar day. Airtime during the entire calendar day on Sundays and
three national holidays, i.e. 26" January, 15" August and 2™ October shall be
priced at concessional tarifls. Tariffs for concessional hours have to be less than
the corresponding tariffs for standard hours. The exact level has been lett free for
the service provider to decide.

Ise Rate for Call

132,  In the tariff paper, TRAI proposed that calls be charged on the basis of a “flag
down” of 30 seconds and subsequently at intervals of 10 seconds. In their
comments the operators had suggested a uniform billing interval of 60 seconds.
This proposal is restrictive, especially when considered in the context of the
average call holding time, which is considerably less than 120 seconds The
Authority has decided that the charging pulse for airtime will be at a
uniform interval of 20 seconds in consumer interest.

ntal and Airtime ar

133.  In the second Consultation paper, the Authority had proposed a ceiling for
monthly rental and “peak” (redefined as Standard in this Order) airtime tarff of
Rs. 600 and Rs. 6 per minute respectively. Flexibility to exceed either of these
ceiling amounts in alternative price packages was absent in TRAI's tariff
proposals. In response to the Industry’s suggestion, the Authority has agreed
that flexibility in offering alternative price packages is a desirable condition
for service providers as well as subscribers. As a result, such flexibility shall
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be available to the CMTS operator (refer to the section on general issues for
more details) :

134 Such flexibility in pricing, however, cannot meaningfully coexist with price
ccilings  Hence, the Authority has decided that the tariffs of Rs. 600 for
monthly rental and Rs. 6 per minute for standard airtime shall be part of the
standard package (see below for details) always available to the subscriber.
Certain conditions shall apply to the alternative price packages that are offered by
the operator These conditions are elaborated in the section on general 1ssues.

Free Airtime

135 The Auathority has decided that no free airtime will be available as part of the
standard package

Calls from PSTN to Mobile

136. Until CPP is introduced, the called party shall pay airtime charges.

Calls from Mobile to PSTN

137. The Authority has decided that the tariff for such calls shall comprise two
elements:
i) Airtime charges: plus
ii)  PSTN charges for local or long distance as applicable from time to
time to the fixed network.

Calls from Mobile to Mobile

138  The TRAI directive of August 19, 1998 allows for direct inter-connectivity
between cellular networks operating within the same region. The issue of direct
inter-connectivity of cellular networks operating 1 different regions 15 being
examined separately under the domestic long distance liberalisation initiative.

139. It has now becn decided that the price for mobile to mobile calls will consist
of:

e Airtime charges: plus
e A supplementary long distance charge based on distance.

This shall apply in the case ot all mobile to mobile calls except for those that fall
within the Metro Licensee Service Area  For these calls, only airtime shall be
charped In addition, the service provider shall make the calling party aware of
the quantum of supplementary charge, if anv, to be paid by making appropriate
technical arrangements This is necessary because the called party may be at a
ditferent location, thus altering the charges to be paid by the calling party  This
will ensure that there are “no surprises’ when the party receives the bill

795 GT'9 -11A
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Roaming, Pre-paid cards qgg other VAS

140. The Authority has agreed to forbear the additional charge levied for
roaming, except for the general reporting requirement. This condition shall
also apply to pre-paid cards, other supplementary services, value added services
within the cellular service and to the periodicity of the billing cycle.

141. The Authority is contemplating a detailed assessment of pre-paid card services as
applicable to cellular mobile. If necessary, the tariff conditions for pre-paid cards
decided in this Order shall be changed.

Standard Tariff Package

142. The Standard Tariff Package shall always be available to the subscriber at the
tariffs specified in Schedule 11 for CMTS.

Alternative Tariff Packages

143. In the alternative tariff packages, items for which tariffs are specified as ceilings
in Schedule 11 for CMTS cannot be exceeded. Items for which a particular
amount is specified viz. rental and airtime may have a different price in the
Alternative Tariff Package, subject to the general reporting requirement.

!
1
w

|

144, The response to the proposed introduction of the Calling Party Pays (CPP) regime
has been favourable. The DoT has indicated that it will take some time to make
the technical adjustments required to implement the CPP system. The proposed
date for implementation of CPP is fixed for August 1999

145.  Until CPP is introduced, the existing regime in which the subscriber pays for
incoming calls to cellular shall prevail.  The price for these calls shall be the
same as for outgoing calls 1.e. Rs. 6 per minute at the standard rate.

Revenue sharing from Long Distance

-

146. During the open house discussions, opinions sharply differed with regard to
sharing of revenues from long distance and international calls originated by the
cellular network. While the cellular operators favour sharing of these revenues,
not surprisingly the basic operators are opposed to it. The Authority has
decided that, for the present, the existing non-sharing arrangément between
the basic and cellular networks shall continue for domestic long distance and
international calls. Since this is an interconnection issue, the Authority will
take a decision with regard to revenue sharing under Interconnection
Regulations to be issued separately.

795 GI/99—11B
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Review of Cellular Mobile Tariffs

147.

111

Intr

148.

149,

150.

In view of the circumstances surrounding the cellular industry at present, the
Authority will review and modify notified tariffs, should that become
necessary as a result of policy changes. '

Items Addressed in Schedule 111; Radio Paging Services

io

Radio Paging Services are available in two variants, the Alphanumeric Service
and the Numeric Service. The existing tanfl for access i e. monthly rental to the
service is specified as a price ceiling. For the Alphanumeric Service, this ceiling
is Rs. 250 per month, while the corresponding fizure tor the Numeric Service is
Rs. 150 There is no extra charge for operator assisted calls

A deposit of Rs. 2000 is levied at the time of provision of the service. The
regisiration fee of Rs 500 is adjusted against the deposit. There is no installation
charge

In the Second Consultation Paper on Telecom Pricing, the Authority had proposed
to revise the tariff ceiling for the Alphanumeric Service to Rs 300 per month and
that for the Numeric Service to Rs 175 per month. In addition. the Authority had
proposed to introduce revenue sharing between the Paging and Basic Service
Providers (and Cellular service providers) For every call made to the Paging
Control Terminal (PCT), Rs. 0.20 was proposed to be passed on to the Radio
Paging Operator This was sought to be achieved by adding a surcharge of Rs
0.20 to each call made to the PCT by PSTN (or cellular mobile)

Summary of the responses

151

s

e

Of the comments received on the proposals for Radio Paging Seryices. the
majority were made by the Paging service providers and the Basic service
providers including the DoT. The DoT stated that since metering of local calls
cannot be separated in the present system. implementation of the revenue sharing
formula proposed by the Authority was not possible at this time. Two options
were suggested by the, [oT in this rezard.

Either t* _ oxisting non-revenue sharing arrangement should continuc or

* E> " call made to the PCT be charged at twice the local call rate with the

-4mount for one call passed on to the Radio Paging Operator

posed by the Radio Paging Service Providers. who

The latter proposition was op i
hare of the prevailing local call charge

wanted an increased revenue s
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The Authority has seriously considered all the comments made and decided
as under.

eposits and Regi

153.  The prevailing charges as specified in the licence shall be the ceiling for
Deposits and Registration Fees.

Rental

154.  As in the current pricing structure, the rentals for Alphanumeric and Numeric
“services shall be different. The ceiling rate for Alphanumeric service shall be
Rs. 300 per month while the corresponding rental for the Numeric service
shall be Rs. 175. These are the same as proposed in the Second Consultation
Paper where an elaboration of the basis is available.

Revenue Sharing -
155 For the present, the existing non-sharing arrangement shall continue.

156. In the absence of revenme sharing, the Authority had derived cost based monthly
price ceilings of Rs. 325 for the Alphanumeric Service ‘and Rs. 195 for the
Numeric Service. Although revenue sharing is ruled out for the present, the
Authority has decided to retain the lower estimates of monthly rental that were
derived on the assumption of revenue sharing. This has been done for two
reasons:

i) The notified tariffs are considerably higher than the prevailing prices: and
i)  The Authority will shortly review the tariffs for the Radio Paging Industry
(see para 158)

Other Matters

157.  With respect to all other matters relevant to tariff including supplementary
services, value added services within the Paging Service and the periodicity
of the billing cycle, there will be forbearance, subject to the reporting
requirement,

Review of Paging Tariff

158. The Authority released on 21* December, 1998, a detailed assessment of the
viability of the Radio Paging Industry in cities that addresses, inter-alia, the
issue of quantum of licence fee payable by operators from the fourtx year on.
Public consultations on this issue- are underway, Once this protes is
complete, the Authority will review the tariff for Radio Paging Servict.
decided in this Order and make changes, if necessary.
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Summary of the basis for proposed tariffs in the Second Consultation Paper

159.

160.

161.

162.

In the Second Consultation Paper, proposed tariffs for leased circuits were
estimated on cost basis for 64 Kbps and 2 Mbps leased circuits, mainly with
reference to equpment of 140 Mbps. For the first 50 kms., costs were calculated
for cables laid in bituminous soil, and after that for soft soil. Since the cost of
laying cables in soft soil is less than that in bituminous soil, the tariff for 50 kms.
was kept constant for about 25 more kms., i.e. the distance at which the cost of
laying cables in soft soil became equal to that for bituminous soil Beyond that
distance, soft soil costs formed the basis of leased .circuit tariffs.

On the basis that the catchment area for leased circuits in the shorter distance was
500 kms., costs for beyond 500 kms. were calculated on the basis of equipment
with higher capacity, i.e. STM4 system  Such equipment implies substantiatly
lower unit costs than those derived from equipment of 140 Mbps. Given the large
reduction in unit cost for such high capacity equipment, cost based price for
leased circuits for even 1,500 kms with this capacity are lower than the cost based
tariff for 500 kms using 140 Mbps; 1,500 kms. was suggested in certain
comments as the distance that should be treated as cap for leased circuit tanffs
Thus, the Second Consultation Paper had proposed tariffs applicable for 500 kms.
with capacity 140 Mbps as the upper limit of leased circuit tariffs.

In view of the ongoing decrease in costs of leased circuits, all tariffs for leased
circuits were proposed as ceilings.

Tariff ceilings calculated for 64 Kbps and 2 Mbps leased circuits. together with
the coefficients suggested by Recommendation D8 of the International
Telecommunications Union for pricing N Times 64 Kbps leased circuits. were
used to propose certain tariff ceilings in the Second Consultation Paper for N
Times 64 Kbps leased circuits Other tariffs were considered together in a basket.
and a weighted average reduction of 50 per cent was proposed for the tariffs for
this basket. Apart from these tariff ceilings, it was proposed that costs for end-

links or local leads could be charged in addition, as could some other cost -

elements such as the payment for use of National Highways land

Summary of the main comments

163,

During consultations, there were some queries regarding the validity of certain
cost items Except in one case. these doubts were addressed through clarifications
made by the Authority during detailed discussions with those raising these
queries, which showed that the estimates used in the Second Consultation Paper
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had taken account of points raised by these parties. For the one exceptional case,
very high cost estimates had been provided to the Authority and the initial
discussions could not be taken further because no claritication was provided to the
Authority when the basis for these higher costs was questioned Some other
submissions to the Authority have shown that the cost estimates used in the
Second Consultation Paper reflect the prevailing situation.

164. A number of other important points mentioned by prospective providers of leased
circuits include’

- the relatively low tariffs for leased circuits will result in by-pass of long
distance traffic,

- after 50 kms., tanffs should not be kept constant for a distance of about 25
kms. Instead, the cost of laying cables in soft soil should be added from 50
kms. itself so that the tariffs keep increasing beyond 50 kms and are not
unchanged for any distance;

- a higher profit margin, such as 40 per cent, should be provided to cover
adequately for different technologies in use and to give an incentive for
providing leased circuits,

- tariff ceilings for certain N Times Kbps capacities are more than those for 2
Mbps, which implies that the customer will take an over capacity of 2 Mbps
rather than N Times 64 Kbps,

- the conditions under which leased circuits are provided should become more
user friendly.

165. The Authority is of the view that service providers should devise methods to
monitor the use of leased circuits so that by-pass does not take place.

166.  The point regarding costs of soft soil being added at 50 kms. itself was made on
the basis that soft soil costs do not include any element of the costs of laying cable
in bituminous soil. That is not correct; even for soft soil, the cost components
include cable laid in a certain proportion of bituminous soil which takes account
of the concern raised in this context. However, for maintaining continuity of
tariff increases till the distance of 500 kms., and to give some additional profit
margin to encourage the provider of leased circuits, the additional costs for laying
cable in soft soil is added from 50 kms. onwards. This is equivalent to a situation
where for the first 50 kms. the cable is considered as being laid in bituminous soil
and subsequently in soft soil. An important point in this regard is that since even
for soft soil the Authority’s cost estimates include a component of laying the
cable in bituminous soil, the Authority has taken an over-estimate of the actual
cost incurred by taking the higher cost of laying a cable in bituminous soil for the
first 50 kms. This is particularly because the terrain under which cables are laid
normally involves less than 50 kms. of bituminous soil. This in effect implies an
additional profit element being given to the providers of leased circuits.

167. Regarding the demand for a higher profit margin, in addition to the points
mentioned above, it should be noted that the cost based tariffs include various
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168.

169.

170.

171.

T

172.

elements which raise profits above the explicit profit margin of 10 per cent
considered in the calculations. For instance, the annual recurring expenditure is
taken about 2 to 3 per cent higher than the average, an interest rate of 15 per cent
is taken fully on total expenditure while in reality the amount subject to interest
would be decreasing over time, and expenses for maintenance are considered in
costing while these are already incorporated for basic service providers in the cost
based tariffs calculated for local, long distance and international calls.

Further, a large portion of the total cost base for leased circuits is accounted for by
cable costs and the cost incurred in laying those cables This 1s so in particular for
distances beyond 5 kms. and the share of these cost elements in total keeps
increasing with distance. Though depreciation has been applied to the total cost
base, depreciation does not apply to some of these cost elements (e g., labour
cost). For some other cost items (e.g., cables), as stated in the Second
Consultation Paper, the depreciation rate taken into account is higher than that
likely to be actually applicable. In effect, both these aspects imply a higher profit
margin than explicitly considered. In view of these features, and that the costs of
installing leased lines is continuing to decline, the Authority has decided that
there is adequate profit margin in the cost based tariffs proposed for leased
circuits. In fact, as mentioned in the Second Consultation Paper, the
Authority will review leased circuit tariffs again after one year in order to
take account of the decline in costs during that period.
#

Furthermore, the Authority is of the opinion that the reduced leased circuit tariffs
will give rise to a very strong demand for them, resulting in a surge in revenues
from leased circuits and in a strong impetus for related economic activity. Such
opinion was very strongly expressed also by several commentators.

For tariffs of N Times 64 Kbps leased circuits, the Authority recognizes the
apparent anomaly in their tariffs and that for 2 Mbps circuit. However, the
Authority 1s of the view that it is better to encourage customers to lease capacity
of 2 Mbps or more, in order to consider a greater use of the capacity available.
Further, tariffs are ceilings and lower tariffs can be provided for N Times 64 Kbps
capacities. '

The present Order is only a first step in addressing tariff issues for leased
circuits. The Authority is next going to address in detail the conditions
under which leased circuits are provided and will in due time give its decision
on this matter.

ilings for 64 K d 2 Mbps | cireni

In view of the above, the Authority has specified virtually the same tariff ceilings
for 64 Kbps and 2 Mbps leased circuits as were proposed in the Second
Consultation Paper. These tariff ceilings are provided in ready reckoners annexed
to Schedule IV. As mentioned above, the provider of leased circuits may add to
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these tariff ceilings a cost based charge for local ieads and any other additional
cost ¢lement such as way lcave charges.

175 The tanfl ceilings in the ready reckoner are provided for distances of 5 kms For
distances lying in between the distances specified in the ready reckoner, tariff
shall be charged on a pro rata basis, taking for this purpose the tanft ceilings for
the two distances of the ready reckoner between which the relevant distance hes.

174, It should be noted that tariff ceilings for certain other capacities of leased circuits
has been specified in terms of the ready reckoner tariff ceilings for 64 Kbps and 2
Mbps leased circuits  These derived tanft ceilings are therefore in the nature of
ready reckoner prices Hence. 1o these taritt ceilings also, the provider of leased
circuits may add a component to account for the charge for local leads and for
pavments made such as way leave charges. ~

75 Similar to the specification for the charging for leased circuits, the Authority has
specified for local lead tariffs that the first option for charging for local leads
should be to provide them on lease. If this is not possible, then tariffs could be
either on rent and guarantee terms, or on the basis of a mutual agreement between
the parties concerned about the extent of contribution to costs that will be made
by the party leasing the circuits

Tariff ¢etlings for capacities below 64 Kbps

176, The Authority has decided to forbear with regard to tariffs for these leased
circuits

Tariffs for capacities N Times 64 Mbps

177 The Authority has decided to use coeflicients in Recommendation D 8 of the
International Telecommunications Union for these capacities The tariff cellings
for these capacities are determined by multiplying these coeflicients with the
tariff ceiling for 64 Kbps leased circuits.

TarifTs for capacities above 2 Mbps

178 Specific requests were made to the authority to decide tanff ceilings for leased
circuits for capacities above 2 Mbps. Calculations made for this purpose showed
that the tariff ceilings for N Times 2 Mbps capacities should be N Times the
ceiling tariff for 2 Mbps, with the exception that N should be 16 for 34 Mbps, and
64 for 140 Mbps. These tariff ceilings reflect the fact that equipment costs are a
small portion of the total leased circuit costs, in particular for distances above 10
kms. Most of the costs arise due to cables and laying of those cables, and these
costs for N Times 2 Mbps capacity are about N Times the relevant costs for 2
Mbps
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Mandatory provision of leased circuits

179  The Authority has specified that leased circuits must be provided using excess
capacity. or when such capacity is not available then on rent and guarantee basis.

Rent and guarantee basis
180.  The Authority has specified that rent and guarantee terms should be based upon
costs. The Authority proposes to review at a later date various other aspects

of rent and guarantee terms in greater detail.

Application ot tarifts specified in S¢heédule 1V 1n relation to prevailing tariffs

I81. Rent and guarantee tarifts will apply only to leased circuits taken from the date of
implementation of these tariffs However. for other prevailing tariffs, tariffs
specified by the Authority will replace them from the date of implementation
Pro rara corrections must be made to any advance payments that might have been
made for leased circuits on the basis of the prevailing tarifts.

Tanffs for temporary connections

182  For temporary connections. twice the ready reckoner tariffs have been specified
on a pro raia basis for a period up to three months  For circuits leased for more
than three months, the annual ready reckoner tariff is specified as the ceiling
tantt In addition, the costs for local leads, it applicable, and any other relevant
additional costs that might be incurred. will be part of the total tarift.

Tanffs when additional capacity has to be provided for fnectinq demand for Icased 1aritYs

I83. It is possible that extra capacity might not be available to: leased circuits, and the
party demanding leased circuit might not want the total capacily that is
established on rent and guarantee basis. Instead. the demand might be only for a
portion of the additional capacity that mght be installed. and the provider of
leased circuits will then have to assess its own use of the extra capacity In such a
situation, the Authority has specified that the tariffs be decided through bilateral
negotiations among the parties concerned

V. Items Addressed in Schedule V: Integrated Services Digital Network (ISDN

Introduction

[84.  The Authority views ISDN services as a crucial input in promoting efficiency of
business Pursuant to this objective, the Authority had proposed cost based tarift
ceilings for ISDN services in the Second Consultation Paper These tarift ceilings
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were derived on the basis of available information; where information on costs
was not available, existing rates charged by the DoT were proposed as the
ceilings.

185, ISDN is available in two types of interface referred to as Basic Rate Access
(BRA) and Primary Rate Access (PRA). The difference between BRA and PRA
is in the number of B channels that each can support. BRA divides the phone hine

_into three digital channels. 2B channels and 1D channel. PRA in India is
configured to 30 B+D. Each of these channels can be used simultaneously so
several communication tasks can be performed at the same time.

186. ISDN is a relatively new service, introduced for the first time in India in 1996 At
present, usage is very low. Since the service is relatively new. and the market is
developing, the tariffs will be reviewed once a detailed consultative process on
the subject is complete.

Tariff Proposals

187 In the Second Consultation Paper, the tariff proposals were based on cost
wherever possible. The prices thus derived were proposed as ceilings. As a
departure from DoT’s prevalent pricing regime, the Authority had proposed that a
minimum charge for usage of ISDN services should not exist. Another
significant departure proposed was an increase in the rate per pulse when using
ISDN media to Rs. 1.50 as opposed to Rs 1.30 per pulse for Basic services This
was proposed on the basis that significant usage of the ISDN facility will be for
internet services and the user should therefore be charged a premium for enhanced
speed and quality as a result of using ISDN.

Response to the Tariff Proposals

188. Only the DoT responded to the proposals for ISDN defined in the Second
Consultation Paper. The DoT agreed with all the proposals.

Initial Deposit and Registration Deposit

189. The Authority has decided that the aggregate of all deposits (excluding security
deposit for ISDN equipment) shall not exceed one year’s rental. The registration
deposit shall be combined with the initial deposit for the purpose of comparing
with the maximum limit on deposits.

Installation and Testing Char

190. These shall be one time charges and the Authority has decided to retain the price
ceilings outlined in the Second Consultation Paper
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191.

192

193.

194

[95

196

197

Monthly Rental for ISDN ipment
These rates shall be applicable only when the equipment is hired from a service
provider. These shall not apply in case the subscriber procures the equipment

from an alternative source.

Monthly rental for Access

The Authority has decided to retain the price ceilings outlined in the Second
Consultation Paper. For the PRA service the rental is linked to distance,
while for the BRA, the monthly rental is independent of distance.

Usage Charges

In their response to the Radio Paging Tarift proposals, the DoT mentioned that a
higher charge for calls from PSTN to PCT could not be implemented, as it is not
possible at present to separate the metering for local calls  Although no comment
was received with regard to the higher rate proposed for using ISDN media, the
Authority has decided that, for the present, the ceiling rate for usage for
every B channel shall be the same as applicable to PSTN. Any change in the
PSTN tariff will imply a corresponding change in the ceiling rate applicable for
every B channel.

In addition, it has been decided, as proposed in the Consultation Paper, that

there shall be no minimum usage charge for either the BRA service or the
PRA service.

Rental for Supplementary Services

With a view to foster growth of [SDN services, the Authority has decided that
there shall be no charge for these services, as is now prevalent

Rental for Temporary Connectign and Minimum Period of Hirg

The Authority has decided that the minimum period of hire shall be one month for
BRA and PRA and the rental for a temporary connection shall be twice the
regular connection for the particular service

Surrender before provision

The Authority has decided that in this case actual expenses incurred shall be
levied. )
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198.  The Authority has decided that secunty deposits for equipment shall not exceed
their prevailing market price.

Other Matters

199.  With regard to all other matters relevant to tariff for ISDN services the Authority
has decided, for the present, to forbear.

I ems Addres in Sch le VI: In

Introduction

200. The Second Consultation Paper emphasised that Internet tanff should encourage
the supply. use and expansion of Internet services, and promote innovation in
these services  The Internet sector in India is likely to have several competing
Internet service providers (ISP’s), with both large as well as small private sector
[SP’s. The large ISP’s who passess their own network or Internet backbone are
referred to as the major providers

201. For Internet leased circuits (port charges), the second consultation paper had
proposed cost based tanfts. This was done with a view to improving the viability
of the private sector ISP’s and enhance competition

202 For tariff regarding Internet TCP/IP dial up, the Authority had proposed two
alternatives

. No price restriction on any ISP, including DoT and VSNL
. Fix tariffs for all major operators, including DoT and VSNL

Comments and Responses

203.  Of'the comments made on the proposals for Internet, a majority were from current
and prospective private sector 1SP’s. Accordingly, the comments related to the
price and quality of inputs for the private sector ISP’s.

204. The comments can be summarised as under
¢ Alternative media viz VSAT may also be made available at competitive
prices
e Although charges have been reduced, these are still higher compared to
international prices
o The hosts should guarantee the quality of service, in terms of availability
and uptime as well as end to end bandwidth
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205.

206.

207.

208.

e There should be a separate numbering plan for Internet access as in the
case of Radio Paging and Cellular mobile

e PSTN lines for Internet should be made available on demand

» There should be PSTN connectivity through ISDN, E1 and higher capacity
lines with exchange of choice

The issue of availability and uptime of the leased circuits 1s being addressed by
the Authority separately under quality of service. Likewise the recommendation
with regard to a specific numbering plan for Internet is being looked at separately
by the Authority.

With regard to the reduction in price of alternate media like VSAT, the Authority
has decided to forbear with regard to VSAT tanft (refer to the explanatory
memorandum for VSAT for more details) Accordingly, these prices will be
determined by the market. Special concessions for ISP’s who use VSAT cannot
be justified within the framework of the Authonty’s decision to farbear with
regard to VSAT tariff.

On-demand availability of PSTN and connectivity through higher capacity lines
for ISP’s are issues that go beyond the scope of tanff determination. The
Authority is of the opinion that such issues should be settled between the parties
involved within the framework of the tariffs specified in this Order.

As regards the issue of input prices being still higher than international norms, the
Authority believes that a significant reduction bhas resulted from this Order and
that the issue will be addressed in the next review of this Order in respect of
Leased Circuits (Port charges) which may take place in about a years time.

Tariff for all Internet Services other than Internet I.eased Circuits (Port Charges)

209.

210.

h

211.

The Authority has decided to forbear with regard to these tariffs, subject to
the reporting requirement. This decision is based on the premise that
competition already exists in the provision of these services, and such competition
is likely to increase in the future. Indications to that effect are already evident in
the market.

Although the Order does not specify concessionary schemes of the kind that are
available at .present, the Authority encourages ISPs to offer concessionary
schemes to academic and research institutions and the media.

¢ for Internet Le. Circuits (Port Charges

In view of the need to provide a boost to Internet services and also based on the
discussion above, the Authority has decided to retain the prices that were
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pre -

proposed on the basis of the lowest cost in the Second Consultation Paper.
These prices shall be in the form of ceilings.

212.  With regard to all other matters relevant to Internet Tariff the Authority has
decided to forbear.

VIi. items Addressed in Schedule VII: Value Added Services

Introduction

213.  The DoT has defined Value Added Services as “enhanced services which add
value to the existing basic tele-services and bearer services”  This is in
conformity with International Telecommunications Union's (ITU) definitiosi nf
Value Added Services.

In India, these services include, inter-alia,
1)  Electronic‘Mail

ii)  Voice Mail
iit) Closed Users Group Domestic 64 Kbps Data Network via Insat Satellite
System

iv}) Videotex Service and
v)  Video Conferencing

Tariff Proposals

214, In the Second Consultation Paper, the Authority had proposed to forbear with
regard to the tariff for these services subject to the general reporting requirement
This was based on the very nature of Value Added Services as also the fact that
there was likely to be considerable competition in the supply of these services

Summary of the main comments

215, Most Value Added Service providers did not comment on the tanff proposals.
The Authority regards this as support for the proposed regime for Value Added
Services

216. There were, however, detailed comments made by VSAT service providers and a
few by the Mobile Trunked Radio Operators Association (MTROA) During
consultations, VSAT service providers mentioned that there were several
constraints affecting the growth gnd viability of their business. A number of
points mentioned by VSAT service providers, inter-alia, include. ‘

¢ the relatively low tariffs for leased circuits will seriously affect the viability of
the Industry

e High transponder charges and additional licence fee for 64 Kbps VSAT links
also have an adverse impact on viability
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217.

218,

219.

220.

221

e Non-availability of transponders and non-provision of space segment
transponders in frequency bands other than extended C-Band affect the
Industry

e PSTN connectivity, presently not allowed, be permitted

The last point was also raised by MTROA. In addition, MTROA also
recommended that a floor price be imposed on CMTS operators for offering the
Closed User Group (CUG) facility. This point was made on the basis that the
CMTS operators are cross subsidising the CUG service and thus, these prices
were predatory in nature. Additional points relating to the high licence fees
payable to WPC and the restrictive nature of the 45-day reporting requirement
were also mentioned.

The Authority is of the opinion that reduced leased circuit tarifts will result in a
very strong demand for them, resulting in a fillip to related economic activity.
Such opinion was also expressed by several commentators, including by several
Value Added Service providers. In view of this, the Authority does not support
the contention that leased circuit tanffs should be raised to support the VSAT
technology. Likewise, the Authority does not agree with the imposition of a
price floor for the CUG service offered by the cellular operators.

Many of the other comments raised viz. lack of PSTN connectivity and high WPC
charges relate to licence conditions for that particular service and therefore cannot
be addressed by the Authority at present.  On the point of the very high
transponder charges levied on the VSAT service providers, the Authority has
agreed to make a recommendation to the appropriate authority for review.

for V Ad rvi nd all Services not Specified Elsewhere for
le Nigent rk Servi

The Authority has decided to forbear, subject to the reporting requirement.

I ressed in Schedule VIII: Telex and Telegraph Services

f x and Telegraph Services

In the Second Consultation Paper, no tariffs were specified with regard to Telex
and Telegraph Services. The Authority has decided to forbear with regard to
such services, subject to the reporting requirement.
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IX. Items Addressed in Schedul Glo

ddr in Schedule IX: lobal Mobile Personal Communicsation by
i P

Satellite (GMPCS)

Tariff
222.

223.

224,

The tariff for GMPCS was not addressed in the Second Consultation Paper.
Subsequent to the publication of the Second Consultation Paper, Iridium India
Telecom Limited (IITL), who provide GMPCS services in India, approached the
Telecom Regulatory Authority of India (TRAI) for approval of provisional tariff
for GMPCS Commercial Services in India.

The Authority is currently looking at the terms and conditions of the GMPCS
licence.

The Authority has noted the fact that GMPCS services are in their nascent stage
of development and that their utilisation for the present would be restricted to
certain high end users. Keeping this in view, as also the need to provide
flexibility in pricing at this stage, the Authority has decided to forbear with
regard to tariff for GMPCS for the present, subject to the general reporting
requirement. : -
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